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everything possible. As the House is aware,
a new Department of Defence Supplies has
also been constituted in the Ministry.

Dr.S. CHANDRASEKHAR : May I
whether the Government is considering
keeping the defence production in the public
sector in view of the fact that it is a strategic
industry ?

SHRI A. M. THOMAS : The manufacture
of arms and ammunitions is entirely to be in
the public sector but with regard to certain
components and parts which are to be used,
we are thinking of utilising the private sector
io that the ordnance factories may con-
centrate on more sophisticated equipments
and parts.

SHRI B. K. P. SINHA: What is the idea of]
the Government in this respect, whether the
idea is that the private sector should be
allowed to manufacture complete military
arms or the idea is that they would go in for
production of parts and other accessories or
the idea is that they produce certain things
which are not armaments but are needed in
warfare ?  What is the idea ?

SHRI A. M. THOMAS: The idea is the
latter one. It is not our idea to entrust the
manufacture of complete arms and ammuni-
tion to the private sector.

SHRI M. M. DHARI A : In view of the fact
that some friendly countries have stopped the
supply of military requirements, may we
know whether the Government is considering
to have that production in our own country
and whether they are going to convert the
present industries, either in the public or
private sector, for such manufacture ?

SHRI A.M. THOMAS: The new orienta-
tion has been given in the context of our
difficulties to get some of these parts. Even
otherwise, import substitution is always
desirable. That has been kept in view and
we are utilising our public sector as well as
private sector industries to the extent possi-
ble for import substitution.

SHRI M. C. SHAH : What is the invest-
ment proposed for defence industries during
the Fourth Plan and what is the foreign
exchange required for it ?

SHRI A. M. THOMAS: With regard to the
Fourth Plan we have appointed certain itudy
groups in consultation with the Planning
Commission. They have submitted their
report. They have been discussed
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with the Planning Commission also. It it not
possible to mention all the sectors io which
investment will be necessary. For example,
for electronics, in the next five yean we may
have to make investment of Rs. 34 crores in
the public sector and about Rs. 20 crores in
the private sector. With that objective in view
we are making the necessary plans.

*530. [The questioner (Shri Sitaram
Jaipuria) was absent. For answer, vide col.
3160 infra.]

#531. [The questioner (Shri Lila Dhar
Barooah) was absent. For answer, vide cols.
3160-3161 infra.]

*532. [For answer, vide col. 3158 infra.]

BROADCASTING STATION AT SAMBALPUR

*533.SHRIS. SUPAKAR: Will be Minister
of INFORMATION AND BROADCASTING be
pleased to state:

(a) whether it is proposed to convert
Sambalpur Station of the A.L.R, into a full-
fledged broadcasting station; and

(b) if so, when the proposal will materialise?

THe DEPUTY MINISTER 1IN THB
MINISTRY c¢F INFORMATION AND
BROADCASTING  (SHRIMATI  NANDINI
SATPATHY) : (a) Yes, Sir. The proposal to
convert Sambalpur into a partial programme
originating centre is included in the draft
Fourth Five Year Plan which is yet to be
approved by the Planning Commission.

(b) During the Fourth Plan period, if
approved.
4534, [The questioner (Shri T. V. Anandan)
was absent. For answer, vide cols. 3161-3162
infra.]

WAGE BOARD FOR DEFENCE EMPLOYEE*
TSHRIM. M. DHARIA :f

*535. m< SHRIMATI TARA RAM-
ACHANDRA SATHE :

Will be the Minister of DEFENCE be
pleased to state:

(a) whether Government have received
any representation from the Defence
Employees Federation for the appointment
of a Wage Board for Defence Employees;
and

tThe question was actually asked on the
floor of the House by Shri M. M. Dharia.
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(b) if so, the decision taken thereon ? THE
MINISTER ofF DEFENCE (SHRI Y.B.
CHAVAN) : (a) Yes, Sir.

(b) Government do not consider that there
is any need for appointment of a Wage Board
The question of pay-scales was fully gone
into by the Second Pay Commission. The
matter affects all Central Government
employees and Ministry of Defence cannot
take any unilateral decision in regard to
Defence civilians only. However, if any
specific anomalies in classification within
the existing wage structure are brought to
the notice of Defence Ministry, they will be
considered by Government.

SHRI M. M. DHARIA : In view of the fact
that at present there are various anomalies in
the pay-scales and wage structure of the
employees in defence establishments and
also in the defence factories, also in view of
the fact that the industries that arc just
adjacent to the defence establishments have
pay-scales for the various categories which
are absolutely high and different, may we
know how the Government is going to
consider these anomalies to render justice to

the employees in the defence establishments
?

SHRI A. M. THOMAS : The hon. Member
has made a general statement with regard to
anomalies. As I have indicated in the main
answer the pay-scales of the various cate-
gories of defence employees were fixed in
accor ance with the recommendations of the
Second Pay Commission and these are
applicable to other departments also but all
the same several proposals for revision of
pay have been put forward by the two
federations—the All India Employees
Federation and the All India National
Defence Federation—and we have exa-'
mined and made certain modification in the
pay structure as it originally existed. If the
Member has any particular anomaly in view,
I will certainly examine it.

SHRI M. M. DHARIA: Is the Government
aware that since the present machinery to
settle disputes of the defence employees is
not adequate, many of the disputes at tbe
local level have been pending since long and
whether the Government is considering to
have some machinery on the lines of Whitley
Councils in the defence establishment™® ?

[ RAJYA SABHA ]
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- SHRT A. M. THOMAS : The exact pro-
position now is to revive the old negotiating
machinery with suitable modification!. We
are having consultations with the Home
Ministry as well as with the representatives
of the two Federations also.

SHRI D. THENGARI: Is the Government
aware that the cases of a number of
categories in the defence establishments
could not be represented properly and it was
felt that in view of the numerical strength of
the defence civilian employees, it would be
proper to have a separate wage board?

SHRI A. M. THOMAS : No, we do not
consider that a separate wage board is neces-
sary. In fact, these were gone into by the
Second Pay Commission and wherever
there are anomalies, we would certainly be
prepared to consider and make suitable
modifications.

SHRI P. K. KU MARAN : The Pay Com-
missions are constituted generally on the
understanding that the pay structure requir-
ed revision after every five years. In view of
the exorbitant rise in the prices which the
Government has completely failed to check,
does not the Government think that the pay
structure recommended by the Second Pay
Commission is out of date and that a new
examination is required about the defence
pay structure and different pay differentials
for so many categories ?

SHRI A.M. THOMAS : The hon. Member's
question justifies the answer given by me. |
have said that a wage board for defence
civilian employees will not be desirable. It is
coupled with several other considerations.
The question of appointing a Third Pay
Commission is altogether a different matter.
It has to be considered in th'e wider context.

SHRI M. M. DHARIA : The Government
is aware that the employees in defence
establishments and factories are not entitled
to demand any bonus, and it is not possible
for them under the present circumstances,
when this spiral of prices is mounting so
high day by day, to make both ends meet. In
the circumstances, may we know how the
Government is going to make good the
difference between the rising prices—at one
end and the existing pay-scales and dearness
allowance at the other end ?
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SHRI A. M. THOMAS: Sir, it is not quite
correct to say that the employees in the
defence industries arc not entitled to get
bonus. Perhaps the statutorily fixed bonus
under the Bonus Act, they may not be
entitled to, but they are being given bonus
under what is called the Group Incentive
Scheme ; incentive bonus is being given to
the defence employees.

QUALIFYING EXAMINATION FOR N.D.A,
SHRI D. THENGARI :
SHRI B.DESALI:

WiH the Minister of DEFENCE be pleased
to refer to the reply given to the
supplementaries arising out of Starred Ques-
tion No. 670 in the Rajya Sabha on 7th
December, 1965, and state whether a deci-
sion to raise the qualifying examination for
admission to N.D.A. from Matriculation to
Higher Secondary has since been taken ?

THE MINISTER ofF DEFENCE PRO-
DUCTION 1N THE MINISTRY OF
DEFENCE (SHRI A. M. THOMAS) : No, Sir.
The matter is still under examination.

SHRI D. THENGARI: Firstly, for how|
many months the matter has been under]
active consideration, and for how many
more months Government propose to keep it
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under active consideration ? And, secondly,
for the examination in May next, wiH
Government think of giving relaxation in
age limit for the examination of the N.D.A.
in view of our immediate military
requirements ?

SHRI A. M. THOMAS : Sir, it was on the
17th of May, 1965, that the Chiefs of Staff
Committee made this proposal for changing
the minimum qualification, and also for
changing the age limit. We examined it, Sir,
and then we pointed out certain difficulties,
and although the need to revise the
educational standards of defence officers has
been accepted in principle, we have put
forward some suggestions again to the
Committee and they are considering them,
Sir, and then, later on, the whole thing in the
final form will be put up for a decision to be
taken thereon. In fact, no avoidable delay has
been made in this matter.

SHrRl D. THENGARI : In the case of
candidates belonging to the Scheduled

tThe question was actually asked on the
floor of the House by Shri D. Thengari.
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Castes and the Scheduled Tribes, wiH
they be given a relaxation in age limit ?

SHRI A. M. THOMAS : No, Sir, no such
relaxtion is in contemplation. Now the entire
thing depends on the Chiefs of Staff
Committee and they will decide what should
be the standard of defence officers. When
that is finalised, they will work backwards
in the matter of qualifications, etc. But by
the very fact of raising this minimum
qualification, I do not think the situation
would improve.

SHRI M. M. DHARIA : May I know Sir,
whether any fees are charged in the N. D.
A. and, if so, what concessions are given to
the students who come from poor families ?

SHRI A.M. THOMAS : Sir, in fact I do not
think this age question has to be viewed in
that way. As far as certain States are
concerned I have been able to find out that
the minimum age that is fixed is six years
for admission to the primary school,
whereas in certain other States it is perhaps
five years, and so far as some other States
are concerned there are some other
variations. So when the question of age limit
comes in, we will certainly consider it also
before a final decision is taken.

SHRI M. M. DHARIA : My question was
about fees.

SHRI A. M. THOMAS : With regard to
fees I do not think they are exempted apart
from the fact that there may be some
scholarships awarded by the authorities
concerned.

SHRI Y. B. CHAVAN : They are not
required to pay the fees.
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SHRI Y. B. CHAVAN : Sir, the question
is one of making changes in the case of each
group in respect of age and edu-
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rational qualifications. It is a serious matter
and we do. not want to look into and dispose
them of in a hurry. The Chiefs of Staff
Committee made certain recommendations.
We examined them carefully and we found
that there were certain other matters which
they should consider. So we have put some
of our suggestions in their court, and I hope
they will consider them also. Unless we are
satisfied that the changes which we are
contemplating are going to help *nd improve
matters, we shall not take a new decision.
We are not going to rush into make changes
just for the sake of change. It may take time:
it does not matter, but whatever changes are
introduced and whatever decision is taken in
that regard should be well-considered.

DR. SHRIMATI PHULRENU GUHA : May
I know, Sir, whether matriculates will be
allowed to sit for the next examination ?

SHRI A. M. THOMAS : Yes, Sir.

*537. [The questioner (Shri Bansi Lal) was
absent. For answer, vide col. 3162 infra.]

*538. [The questioner (Shri Ram Singh)
was absent. For answer, vide cols. 3162-3163
infra.]

ABOLITION OF THE POST OF DIRECTOR OF
EXTERNAL PUBLICITY

*539. SHr1 I. K. GUJRAL : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether it is a fact that the post of the
Director of External Publicity Division in
the Ministry of External Affairs has been
abolished and the work has been entrusted to
a Joint Secretary in the Ministry ; and

(b) if so, whether this change has added
to the effective functioning of external
publicity ?

THE MINISTER ofF STATE IN THE
MINISTRY oF EXTERNAL AFFAIRS

(SHRI DINESH SINGH) : (a) The post of
Director still exists but the Division has
been placed under the charge of a Joint
Secretary.

fb) Yes, Sir.

[ RATYA SABHA ]
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Suri I. K. GUJRAL :The hon.
Minister has made a very interesting

statement—the post exists but its function
has been merged. May 1 ask the hon.
Minister, Sir, with your permission that,
when the national difficulties came last
time, was it or was it not felt that it was high
time that this job was given a specialised
look so that in future at least we were able
to equal others in foreign publicity ? And
then.

SHRI DINESH SINGH : Sir, this matter
was debated in this House at great length
and I think suggestions to this effect were
made. All these are under the consideration
of the Government.

SHri I. K. GUJRAL : May I ask the hon.
Minister if it is a fact that in about
September last year the Government took a
decision that a specialist from outside would
be taken rather than leave it to a routine 1. C.
S. or I. A. S. man, one who is able to give a
specialised look to the jobT May I ask him
why delay is being made in appointing a
man to that job ?

SHRI DINESH SINGH : I am not aware
of any such decision, Sir.

SHrI 1. K. GUJRAL: May I ask

the hon. Minister if it is a fact that some time
last year a decision was arrived at that, to
make external publicity more effective,
internal publicity and external publicity
should either be working in close
coordination, or be merged ? May I ask him
if that decision has been made for a mergei,
and if merger is not to be made, how many
times have Messrs, Jha, Jha, Jha met to
actually co-ordinate ?

Suri DINESH SINGH : We do not feel it
would be desirable to merger the two,
because external publicity has a different
nature of work to perform. So far as co-
ordination is concerned, there is close
coordination between the two. Regarding the
meetings of the three Secretaries, to which
the hon. Member referred, I think some
meetings have taken place ; I could not say
ofthand how many.

SHRI M. P. BHARGAVA May 1
know, Sir, since the Information and
Broadcasting Ministry docs this work for all
other Ministries, ha.s this question
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1>een considered at Government level tha
external publicity should also be transferred
to the Ministry of Information and Broad

casting?

SHRI DINESH SINGH : The Ministry of
Information and Broadcasting do publicity
for other Ministries internally, and they havd
a man attached to the Ministry of External
Affairs also. But this external publicity iy
publicity abroad and it is also looking after
the chain of foreign journalists who are in
India.

SHRIM. GOVINDA REDDY : May
1 know, Sir, whether the merger of this post
lends support to the Department for keeping]
an eye on foreign publications which
criticise our foreign policy adversely,
whether it has come to the notice of thel
Government that several articles have been|
published recently criticising our foreign|
policy and whether this Department is ablef

to meet that publicity and, if so, in what way|
N

SHRIDINESH SINGH : We get a
round-up of the press of foreign countries, o
what they say, Sir. What we are doing to mee}
them has been explained in this House af
length on various occasions. There aﬁ
various methods that we employ In extern
publicity. It is very difficult to say in all thes
matters how effectively this Department
works, because it is not always external
publicity which changes public opiniof
abroad. They have to look to their nationaj
interests, and they are guided by the policie
of their Governments. We may have
perfectly legitimate case, but it may affect thq
policy of a particular Government, and
therefore it may not be very effectively—t
though pat forward very effectively—t
received in a foreign country. It is very
difficult to judge it from purely this standard|
but we have got to see that external publicity
conveys to countries abroad the correct imag
of Government policies and also of India as
whole.

SHRIC. D. PANDE : May I know, Sir,
whether it has come to the knowledge
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of the Government that a large number of
African countries, where French it spoken
are almost neglected as far as external
publicity is concerned ? No brochures, no
books and no radio broadcasts are made in
that language, so that the result is that we
cannot reach French speaking African
countries.

SHRI DINESH SINGH : No, Sir; I do not
think that it is wholly true except of course
in regard to radio broadcasts and it is
because our transmitters are not yet
powerful enough to reach those countries but
so far as publicity in printed material* and
others is concerned, we do bring them out in
French and they are sent to these countries
also.

SHRI M. M. DHARIA : Sir, the matter of
our externa) publicity has been discussed in
this House on several occasions and the
Government was severely criticised. The
hon. Minister then assured the House that he
would look into the matter. But today we are
told that it is not advisable to merge external
publicity with our internal publicity. May I
know what are the reasons why our external
publicity is not being merged with our
internal publicity department ? If that is not
possible, may I know what efforts are being
made by Goverment to improve the present
external publicity which has utterly failed as
we all know ?

SHRI DINESH SINGH : I do not think,
Sir, that at any stage any of the Ministers in
the Ministry of External Affairs has said that
we are considering the merger of these two
departments. The main point to be
considered Ls that our external publicity is
always closely connected or related to the
policy of the Government of India in foreign
countries and also with the policies of those
governments with which the External
Affairs Ministry is dealing. Therefore, for
practical reasons it is better that this
department be attached to the Ministry of
External Affairs.

SHRI DAHYABHAI V. PATEL : Is the
Government aware of the fact that the
opinion in Parliament, both, on this
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side and on that side, is that our external
publicity is a total and miserable failure and,
if so, is the hon. Minister taking any steps to
remedy this ?

SHRI DINESH SINGH : We are aware of
the feelings of Members of Parliament. The
difficulty is, whatever steps we may take—
and we are taking them—it would not be
possible to produce an immediate change.
As I have tried to explain this is not
something which will lead to immediate
results.

Surt DAHYABHAI V. PATEL : If you
cannot manage, then why not quit ?

Dr. ANUP SINGH : Is the hon. minister|
aware that many of our nationals in the
United States of America and many
sympathetic Americans also, feel that the
Indian point of view invariably reaches there|
somtimes one day and sometimes many
hours later than the Pakistani point of view ?
And secondly, according to them, the Indian
broadcasts and the handouts from our]
Embassies are generally couched in|
Shakespearean language which is not
appreciated by Americans whereas thel
Pakistanis have engaged one of the high-|
power agencies whose material reaches the
people in a straight-forward, direct and
pungent language ?

SHRI DINESH SINGH : Perhaps it is trug]
that particular publication might have been|
better worded and in a more appealing
language. But on the whole our publications
also are very well received.

SHrRI OM MEHTA : May I ask, Sir
whether it is a fact that the Jha-Jha
Committee met only once in 18 months ?

so, why this lackadaisical attitude to
wards our external publicity ?

SHRI DINESH SINGH : I am sure they
have met more than once.

SHrRI DAHYABHAI V. PATEL
with what result ?

: Bu

SHRI G. M. MIR : Sir, our externa
publicity is so much criticised here, both by
the opposition and by the Congress, and thg
Government will admit that

[RAJYA SABHAJ
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during the conflict with Pakistan our
external publicity was a total failure. May 1
know from the hon. Minister what steps are
being taken to improve our publicity abroad
? He siad that it does not make any
difference. But I can assure him that
external  publicity does matter in
international affairs. So I would like to
know from him why only one meeting has
been there of the Jha-Jha Committee and
whether in order to improvt) our foreign
publicity, another Jha will be appointed to
make it more effective ?

MRr. CHAIRMAN You missed his
remark that it had met more than once.

SARDAR SWARAN SINGH : There is no
question of appointing another Jha. In fact,
one Jha who was in the Information and
Broadcasting Ministry is no longer there. So
it is no longer a Jha-Jha Committee.

SHRIRAJ BHADUR : It is now Mitrt-Jha.

SARDAR SWARAN SINGH : Yes, it is
Jha-Mitra now. Individuals apart. Sir, this is
a matter in which we have to take sustained
action and I would like to assure the House
that such sustained action has been taken.
But when there are controversies between
two countries there is a tendency in either
country to over-estimate the effectiveness of
the other. I was glancing through a similar
debate in the Pakistan Assembly relating to
their publicity and I found that almost the
same type of thing was being argued against
their publicity effort abroad.

DRr. S. CHANDRASEKHAR : May I ask,
Sir, whether it is not a fact that the
effectiveness of our publicity abroad
sometimes depends not on our personnel or
on the manner in which it is dealt with but
on the particular circumstances in that
country where our foreign policy may not
be popular at all ? That may also be borne in
mind when we consider our foreign
publicity, if I may say to ia all humility.

MR. CHAIRMAN What ts
question ?

your
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DR. S. CHANDRASEKHAR : I want to
know whether the Government is aware of
the fact that if our publicity abroad is not
effective, it may not be so much because the
methodology of the publicity is not so good
but because of particular circumstances
there, our particular policy might be
unpopular abroad.

SEVERAL HON. MEMBERS
no.

No,

SARDAR SWARAN SINGH : I think that
with a little modification. I would be
prepared to accept that proposition. Our po-
licy may not be acceptable to another coun-
try—I will not use the word "unpopular" in
this connection—because the particular policy
that we may be pursuing may not be
acceptable to a certain group of countries,
though it may be acceptable to certain other
groups of countries. The publicity media o
those countries  might like to approach irf
favourable or unfavourable terms or form oug
presentation of the foreign policy. After all
we should frame our policy taking intd
consideration our national interests, thd
interest of world peace and the like, no
merely because it is not acceptable to a parti
cular country. We should try to explain out
point of view and not be too much harassed
by unfavourable comments that may appeaf
in other countries, just as we continue i
our country to criticise the foreign policied
of other countries that we do not like. This i
something which should not create thg
impression in our mind that everywhere wq
should be out in the world to conver
everybody.  We should project our point of
view and we have to be reconciled to this
thought that there are other countries whosd
foreign policy is different

and we will not be able to convince them.

SHRI K. K. SHAH: Is the hon. Minister
aware of the fact that the people who are en-
trusted with the publicity of our policy do
not agree with our policy and therefore our
publicity has suffered ?

SARDAR SWARAN SINGH : Sir, I do not
think that there are people here who do not
agree with our policy. If there is any person
who does not agree with that policy, the
obvious course for him is to leave, if he does
not accept that policy.

1966 ] to  Questions 3152
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(Several hon. Members rose)

MR. CHAIRMAN : There are so many
other Members who want to put questions
and also a large number of questions have
already been put. So I pass on to the next
question.

*540. [The questioner (Shri A. D. Mani)
was absent. For answer, vide cols. 3163-3164
infra.]

*541. [The questioner (Shri Jagat Narain)
was absent. For answer, vide eol. 3164 infra.}

PROTEST NOTES FROM CHINA

4542. SHRI M. P. BHARGAVA: Will the
Minister of EXTERNAL AFFAIRS be pleased
to state the number of protest notes received
from China from 1st January, 1966 to date?

THE MINISTER ofF EXTERNAL
AFFAIRS (SARDAR SWARAN SINOH) : A
total of five protest notes have been received
from China since 1st January, 1966.

SHRI M. P. BHARGAVA: May I know
what action is taken on those protest notes
except sending counter-protest notes?

SARDAR SWARAN SINGH : I think. Sir,
it is wise to counter the allegations that
might be made in a protest note. This is part
of the diplomatic activity to set records
straight and we should look at it from that
point of view. If any particular allegation is
made in a protest note and according to us
that allegation is incorrect, then it is very
necessary that we should put across our
view-point. And let us also not forget
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that the publication of these notes and thei
replies does create an atmosphere in thd
international community and the way, thg
correctness or otherwise or the pausibility o
the protest notes and their replies, all thesq
help us in creating the right type of atmos
phere.

SHRI M. P. BHARGAVA : May I know
whether during these three and a half years
any point has been straightened up betweer]
these two countries as a result of the protes
notes and the counter-protest notes?

SARDAR SWARAN SINGH : It is very
difficult for me to reply to this. The overall
relationship between our two countries iS
known to this hon. House and to the country
The relations unfortunately continue to bg
strained and we do not claim that we havg
succeeded by these replies to their protesf
notes in securing any particular objective
just as I think that the Chinese also by
sending these large number of protest noteq
cannot claim that they have achieved any-
thing.

SHRI ATAL BIHARI VAJPAYEE: Sir, in|
view of the fact that China has refused to
accept the Colombo Proposals which were
advantageous to China rather than to India,
may I know what steps the Government
propose to take to get the Chinese aggression
vacated ?

SARDAR SWARAN SINGH: Sir, that
does not arise out of this question at all.
MR. CHAIRMAN: That is a much
biggger question.

SHRI ATAL BIHARI VAJPAYEE : The
protest notes relate to the Chinese aggression,
the Chinese aggressive activities on the
border. How does the hon. Minister say that]
it does not arise out of that ?

MR. CHAIRMAN: That is a much more
general question.

SHRI ATAL BIHARI VAJPAYEE : In
that case you permit me to formulate my
question in a different manner Is it not a
fact that these protest notes relate to in-
creasing Chinese aggressive activities on the
border and, if so, apart from sending coun-

[ RAJYA SABHA ]
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ter-protest notes, what does the Govem-
ment propose to do in the matter ?

SARDAR SWARAN SINGH : I will place
the copies of the protest notes sent by China
on the Table of the House. The Chinese
have, in some of these notes, taken objection
to what they describe as activities of our
forces or action taken by the Government of
India. After studying these, if the hon.
Member has any doubt about the tone of any
of these notes or our reply, then I will be
prepared to answer.

SHRI B. K. P. SINHA: Sir, these protest
notes by China and our counter-protest notes
indicate rising tension between the two
countries. That is the cause for these protest
notes and counter-protest notes by the
Government of India. The Government of
India have made it clear that they are not
averse to improving their relationship with
China. They have also said that no initiative
shall be taken at this stage by India to
improve that relationship. May I know, in
this connection, if initiative is taken by a
third party, would the Government of India
respond in an appropriate manner ?

SARDAR SWARAN SINGH :
highly hypotehtical question, Sir.

It ia a

=i fawermare wamaTerE Stfaa
T A ag award 5w o §
IR W WiewE A1E G 9EF SaE |
EA |TEAT & gy afeer & e
qr AT HT H NAW FGE & HT
I #1 ffaa dee MR aRg?
qe ' fog: aga & o
AW § AR T A oawE §
S 9T Al g & qefeds, aHad
F q%, AQ IuE faw 47 qveia e
¥ et & garer & s F #g v e
T EI9E § T AT, AT ST 39
9g |

ot oew fagrdt awdt © Aww @
faw |

SHRI M. RUTHNASWAMY : May I

know which of us has scored most in these
protest notes?
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SARDAR SWARAN SINGH : In language,

Sir, I think the hon. Member scores quite a
bit.

SHRr M. RUTHNASWAMY: Which
country has sent the greatest number of
protest notes?

SARDAR SWARAN SINGH: I think we
have a certain approach to these problems
and we try to examine these notes objectively
and put across our viewpoint and are not
always deflected by the violent language
that is used in these notes and I would
request the hon. Members that while dealing
with China we should remember the fact that
these two are big neighbouring countries.
We have to adopt an attitude of realistic
appraisal of the situation and not be carried
by verbiage.

SHRI M. RUTHNASWAMY: It is not in
regard to language that I wanted informa-
tion. I wanted to know the number.

MR. CHAIRMAN : Tt is fifty-fifty.

oL W, e
PR TS D S 0y R
Ufgé&)l‘.h 3° é'-""sl‘; -\S‘{
27 I N T P EL S R
ey e ko S
Sa a5 ot Sy Aol Dy
e e Oboy uf‘,lf,..

o W peatoglem bys
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Suri P. K. KUMARAN: Sir, the Colombo
Proposals were made early in 1963. We
accepted the Colombo Proposals and
accepted our readines to negotiate with China
but China did not accept it. It is now three
years. It should be clear that the Colombo
Proposals may not function as a basis for
discussion. In view of that fact, apart from
exchanging protest notes, are the Government
of India thinking of any other method of
starting negotiations with China ?

SARDAR SWARAN SINGH : No, Sir. At
the moment, we are not thinking of starting
negotiations with China because we feels
that China does not appear to be in a mood
to start negotiations.

SHRII. K. GUJRAL : May I ask the

hon. Minister whether he has taken note of
the fact that besides sending protest notes,
the Foreign Minister of China is about to
visit Pakistan and, in spite of the Tashkent
Agreement, a new turn in Indo-Chinese and
Indo-Pakistan relationship is likely to be
given ? Has the hon. Minister protested to
China agianst this conspiracy and to
Pakistan also ?

SARDAR SWARAN SINGH : I have no
intention of protesting either to China or to
Pakistan. It is for the two countries to take
any decision that they want with regard to
their relationship. They are the best judges
of the type of relationship they want to
have.

SHRI M. M. DHARIA : May I know
whether we have claimed the territories that
were taken over by China and have we made
our intention clear in the protest notes that if
those territories are not  given
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up by China, we shall be moving to take
back those territories ?

SARDAR SW ARAN SINGH : I am sorry
I could not catch the question.

SHRI M. M. DHARIA : My qusestion was
whether we have made it clear that we claim
the territories taken over by China and if so,
if those territories are not given back to us,
have we made our intentions clear as to how
we shall be moving to see that those terri-
tories are returned to this country ?

SARDAR SWARAN SINGH : Hundreds of
these notes have been exchanged. They are
in the Library and I would request the hon.
Member to study them carefully. Most of the
doubts that arise in his mind would be
satisfied if he studies those notes.

*543. [The questioner (Shri Sitaram
Jaipuria) was absent. For answer, vide col.
3164 infra.]

*544. [The questioner (Shri Jagat Narain)
was absent. For answer, vide col. 3165 infra.]

NAGA TALKS

*545. SHRI M. P. BHARGAVA: Will the
Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether Government are aware that
Rev. Michael Scott has prepared a note for
the Naga hostiles suggesting the line of action
they should take in their talks with the Prime
Minister of India ; and

(b) whether Government have received a
copy of this note ?

THE MINISTER ofF STATE IN THB
MINISTRY ofF EXTERNAL AFFAIRS
(SHRI DINESH SINGH) : (a) No, Sir.

(b) Does not arise.

SHrRI M. E. BHARGAVA: May I know
whether any information, whatsoever, has
been received by the Government of India
to show the Rev. Michael Scott telling the
Naga hostiles the line they should take in
their talks with the Prime Minister ?

SHR1 DINESH SINGH : We do not know
exactly what the Rev. Michael Scott has
been advising the Naga hostiles to do but his
views are contained in a paper that he
brought out called 'The Naga Problem—a
Point of View" which is known to all.

[ RAJYA SABHA ]

to Questions 3158
INDU HOUSE
*532. SHRI G. MURAHARI: Will the

Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) the total number of persons employed
in the India House and its departments in
London;and

(b) the number of persons amongst them
who have served in London for more than
three years either continuously or inter-
mitently?

THE MINISTER oF EXTERNAL
AFFAIRS (SARDAR SWARAN SINGH): (a)
909.

(b) 563 are locally appointed and will
continue to serve indefinitely in London.
Only 30 India based personnel have exceed-
ed by short periods of the normal tenure of 3
years.

MR. CHAIRMAN: The Question Hour is
over.

WRITTEN ANSWERS TO QUESTIONS

NEWSPRINT

*520. SHRI RAM SINGH: Will the
Minister  of INFORMATION  and
BROADCASTING be pleased to state the
reaction of the newspaper organisations to
the appeal made by the then Minister of
Information and Broadcasting on the floor of
Rajya Sabha on 17th November, 1965
regarding voluntary cut in the use of
newsprints?

THE MINISTER oF INFORMATION AND
BROADCASTING (SHRI RAJ BAHADUR):
The Indian and Eastern Newspaper Society
as well as the Indian Languages Newspapers
Association have requested their Members
to conserve their stocks of newsprint as far
as possible.

VIETNAM IN U.N. GENERAL ASSEMBLY

4525. SHRI NIREN GHOSH: Will the
Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) how many countries discussed the
Vietnam issue in their speeches at the last
Session of the U.N. General Assembly; and
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(b) how many countries spoke against the
United States of America and how many -
countries remained neutral on this issue and
what are their names?

THE MINISTER ofF STATE IN THE
MINISTRY ofF EXTERNAL AFFAIRS
(SHRI DINESH SINGH): (a) and (b) A state-
ment is placed on the Table of the House.

STATEMENT

Delegates of 57 countries referred to the
Vietnam issue in their speeches during the
general debate at the last U.N. General
Assembly.

2. Delegates of 19 countries
against the U.S.A. These are : Albania,
Algeria, Bulgaria, Byelorussian S.S.R.,
Cambodia, Cuba, Czechoslovakia, Congo
(Brazzaville), Guinea, Hungary, Kenya,
Mali, Mongolia, Poland, = Rumania,
Ukrainian S.S.R., U.S.S.R,, U.A.R. and
Yugoslavia.

spoke

3. Delegates of 29 countries remained
neutral. These are : Afghanistan, Cameroon,
Central African Republic, Ceylon, Chad,
Dahomey, Denmark, Ethiopia, France,
Ghana, Iraq, Jordan, Kuwait, Lebanon,
Libya, Mexico, Morocco, Nepal, Nigeria,
Ruwanda, Senegal, Sierra Leone, Somalia,
Sudan, Sweden, Turkey, Uganda, United
Republic of Tanzania and Zambia.

RETRENCHMENT IN ORDNANCE FACTORIES

*526. SHRI ARJUN ARORA: SHRI BANSI
LAL:

Will the Minister of DEFENCE be pleased
to state the number of workmen retrenched
in the year 1965 from Ordnance Factories
and Depots in the country and the reasons
therefor?

THE MINISTER ofF DEFENCE (SHRI Y.
B. CHAVAN) : There has been no retrenchment
in the Ordnance Factories. Information
regarding retrenchment in the Depots is
being collected and will be laid on the Table
of the Rajya Sabha.

AIRCRAFT ACCIDENTS IN NEFA * 527.
SHRI JAGAT NARAIN: WiH the Minister of]|
DEFENCE be pleased to state The number of|
aircraft accidents in the NEFA during the
last ten months; and the causes thereof?
29RS'66—
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to Question 3160

THE MINISTER ofF DEFENCE (SHRI Y.
B. CHAVAN): There has been one serious IAF
aircraft accident in NEFA during the last ten
months. The accident occurred as a result of
sudden engine flame out over the ridge
which did not allow the pilot sufficient height
to select a place of landing in a clear area.
The exact cause of the flame out could not
be ascertained as the engine could not be
salvaged.

ARMY TRAINING OF MUJAHIDS ETC., IN
JAMMU AND KASHMIR STATE BY PAKISTAN

*530. SHRI SITARAM JAIPURIA: Will
the Minister of DEFENCE be pleased to state:

(a) whether it is a fact that after the
complete withdrawal of troops on 25th
February, 1966, the Government of India
has asked the Government of Pakistan to
stop the raising, training and arming of
Mujahids, Razakars or armed irregulars in
that part of the State of J ammu and Kashmir
which is in the illegal occupation of Pakis-
tan; and

(b) if so, what is the reaction of the
Government of Pakistan to the above sugges-
tion?

THE MINISTER ofF DEFENCE (SHRI Y.
B. CHAVAN): (a) A suggestion that the
raising, training and equipping of Mujahids,
Razakars and armed irregulars in the State
of Jammu and Kashmir should be stopped
and those who have been raised and
equipped should be disbanded, was made by
the Chief of the Army Staff, India, to the C-
in-C, Pakistan Army during their meeting
on the 9th and 10th February, 1966.

(b) Since the C-in-C, Pakistan Army,
could not commit his Government on this
suggestion, it was agreed that it should be
referred to the respective Governments for
their consideration.

PROMOTION OF STENOGRAPHERS IN
D.G.O.F.

*531. SHRI LILA DHAR BAROOAH:
Will the Minister of DEFENCE be pleased to
refer to the reply given to Starred Question
No. 737 in the Rajya Sabha on 2lIst
September, 1965 and state:

(a) whether it is a fact that some posts of
superintendents in the office of the
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DGOF have been reserved for the promo-
tion of suitable senior Stenographers after a
period of trial as Assistants; and

(b) if so, why such stenographers are not
considered for direct promotion to the posts
of Superintendents?

THE MINISTER ofF DEFENCE PRO-
DUCTION IN THE MINISTRY oF DEFENCE
(SHRI A. M. THOMAS): (a) and (b). Four posts
of Superintendents in DGOF Headquarters,
Calcutta are reserved for the promotion of
suitable Stenographers Grade I after a period
of trial as  Assistants.  Normally,
Stenographers Grade II are not in direct line
of promotion to the grade of Superintendent,
but are only eligible for promotion to Grade
of the Stenographers Service. In DGOI{
Headquarters, however, there is only one pos
of Stenographer Grade I. In order to widem
the avenue for advancement, it has been
decided that Stenographers Grade II i
DGOF Headquarters, who acquire necessary
experience of casework as Assistants, should
be  considered for  promotion i
Superintendents against the four reserve
posts.

FIRE IN ADMINISTRATIVE OFFICES OF
ATOMIC ENERGY COMMISSION

*534. SHRI T. V. ANANDAN: Will the
PRIME MINISTER be pleased to state:

(a) whether it is a fact that fire occurred
in the Administrative Offices of the Atomic
Energy Commission on the 25th February,
1966;

(b) if so, what were the causes thereof;

(c) what is the loss suffered on this
account; and

(d) what precautionary steps have been
taken to prevent recurrence of such inci-
dents?

THE PRIME MINISTER AND MINISTER
OF ATOMIC ENERGY (SHRIMATI INDIRA
GANDHI): (a) Yes, Sir.

(b) The fire which occurred in a spiral
wooden staircase and a small wooden tower
at the top was accidental and appears to have
been caused by careless smoking.

(c) The only articles destroyed were some
collection of waste paper, about half a dozen
uniforms of Class IV servants and a few
pieces of timber.

; RAJYA SABHA ]

to Questions 3162

(d) All precautionary steps, including
removal or proper storage of inflammable
material and checking of electrical wiring,
have been taken to prevent recurrence of
such incidents.

ARMED FORCES OFFICERS IN DELHI

*537. SHRI BANSI LAL: Will the
Minister of DEFENCE be pleased to refer to
the reply given to Unstarred Question No.
168 in the Rajya Sabha on 16th November,
1965 and state:

(a) how many of the 59 officers have their
permanent residences in Delhi;

(b) how many of them have been posted in
Delhi for more than once;

(c) how many of these officers were given
promotion without their being posted on
field services and what were the reasons
therefor;

(d) how many of these officers have been
on field services for two years or more; and

(e) how many of them were given out of
turn promotion ?

THE MINISTER oF DEFENCE (SHRI
Y.B.CHAVAN): (a) Eight.

(b) Thirty-two.

(c) 6 officers. 3 of them are permanent
officers of the Department of Defence Pro-
duction where field service is not a pre-
requisite for promotion. Of the remaining
three, one officer, a Senior Surgeon in the
Army, has to undertake extensive tours in
field areas as a Command Adviser. In the
case of an Engineer officer in the Navy, who
was not required to serve at sea, "the sea
time" requirement was waived as a special
case. The third officer was given promotion
after assessing his suitability although he did
not serve in a field area.

(d) Fifty-one.

(e) Four.

‘WELFARE OF THE FAMILIES OF ARMED
FORCES

*538. SHRI RAM SINGH: Will the
Minister of DEFENCE be pleased to state:

(a) whether Government have appointed
liaison officers to look after the welfare of
the families of both serving jawans and ex-
servicemen;
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(b) if so, whether these officers are ex-
pected also to look after the welfare of the
dependents of the soldiers who were killed
in action; and

(c) if the answers to parts (a) and (b)
above be in the affirmative, the number of
officers appointed and the number of fami-
lies to be covered by this facility?

THE MINISTER oF DEFENCE (SHR1Y. B.
CHAVAN): (a) Yes, Sir. The welfare of the
families of serving and ex-Service personnel
is normally looked after by the District
Soldiers, Sailors and Airmen's Boards.
However, to strengthen and assist this|
Organisation in its work Government have
sanctioned on long-term  basis  the
appointment of 4 Liaison Officers at the 4
Army Command Headquarters. Government]
have also, as a short-term measure,
sanctioned the appointment of Officers
specially to contact the families of service
personnel killed, disabled or missing in the
recent conflict. Besides, the entire NCC
Organisation was entrusted with the task of]
contacting the families of these personnel
during the Indo-Pakistan conflict.

(b) Yes, Sir.

(e) Four liaison officers have been|
appointed at the four Army Command
Headquarters. All the families of serving and
ex-service personnel in the areas covered by
their respective Commands and in particular
the families of those serving in operational
areas come within their charge. Out of 50|
Officers sanctioned as a short-term measure,
37 Officers were appointed who, along with
NCC Officers, have visited 4754 families.

ANAESTHESIA THROUGH ELECTRONICS

*540. SHRI A. D. MANIL: Will the
Minister of DEFENCE be pleased to state:

(a) whether a new technique for inducing
anaesthesia through electronics has been
discovered by the Electronic and Radar
Development Establishment in Bangalore
and

(b) if so, what are the details of this new|
technique ?

THE MINISTER ofF DEFENCE PRO}
DUCTION IN THE MINISTRY oF DEFENCH

[ 15 MAR. 1966 |

(SHRI A. M. THOMAS): (a) and (b) An
experimental" model of

to Questions 3164

electronics apparatus for anaesthesia, which
is the first of its kind in India, has been
developed. It wuses the technique of
producing a state of anaesthesia by subject-
ing a patient to an alternating electric current
which is made to flow through the brain cells
of the patient at a safe voltage. Trials are, at
present, being conducted on animals with
this apparatus.

PERSONS OF EAST PAKISTAN ORIGIN IN
BURMA

#541. SHRT JAGAT NARAIN: Will the
Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether it is a fact that a large number
of persons of East Pakistan origin, who had
settled in Burma, have applied to the Indian
Embassy in Rangoon for permission to
migrate to India; and

(b) if so, the action taken by Government
in the matter?

THE MINISTER oF STATE IN THE
MINISTRY ofF EXTERNAL AFFAIRS
(SHRI DINESH SINGH): (a) Yes, Sir.

(b) They are given facilities to migrate to
India in accordance with their eligibility for
such assistance.

HINDI PROGRAMME ON U.A.R. BROAD-
CASTING STATION

*543. SHRI SITARAM JAIPURIA: Will
the Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether it is a fact that the UAR
Broadcasting Station has started Hindi
programme;

(b) if so, the details of the programme;
and

(c) the names of other countries which
have started programme in Hindi?

THE MINISTER oF INFORMATION AND
BROADCASTING (SHRI RAJ BAHADUR):
(a) Yes, Sir.

(b) The programme is broadcast for a
duration of one hour daily, from 5-30 p.M. to
6-30 M., L.S.T. It is a composite pro-
gramme of news and commentary in Hindi
and Gujarati interspersed with a few items
of music.

(c) The People's Republic of China,
Pakistan, U.S.S.R., UK., U.S.A., West
Germany and Ceylon.
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AMBNDMENTS IN THE CANTONMENT
FUND SERVANTS RULES, 1937

*544. SHRI JAGAT NARAIN: Will the
Minister of DEFENCE be pleased to state:

(a) whether there has been a representa-
tion from the All India Cantonment Board|
Employees Federation against the amend-
ments made by the Ministry of Defence in
Cantonment Fund Servants Rules, 1937; and

(b) if so, what action bas been taken or is
proposed to be taken on the representation?

THE MINISTER oF DEFENCE (SHRI Y. B.
CHAVAN): (a) and (b). The draft amendments
to the Cantonment Fund Servants Rules,
1937, were published in the Government
Gazette in October 1964 and objections and
suggestions were invited. The All India
Cantonment Board Employees Federation
suggested a list of amendments in November
1964. The suggestions of the All India
Cantonment Board Employees Federation
along with other suggestions received were
duly considered by Government and the
finalised rules were published in November
1965. After the finalisation of the Rules, the
Cantonment Board Employees Federation
has again requested that the amendments
previously suggested by it and not
incorporated in the Rules should again be
considered and the finalised Rules revised.
Since the suggestions for amendment to the
draft Rules have already been taken into
account, the question of further revising the
said rules does not arise. It is however
proposed to further amend the Rules to
incorporate provisions relating to
recruitment, medical attendance and transfer|
of supervisory staff. The draft amendments
to the Rules will be duly published for|
suggestions and  objections, and all
suggestions and objections received in
respect of the said matters will be duly taken
into account before finalisation.

EMPLOYEES UNDERGOING TRAINING IN
ANAND

430. SHrRILILA DHAR BAROOAH:
Will the Minister of DEFENCE be pleased to
refer to the answer given to Unstarred
Question No. 460 in the Rajya Sabha on 7th
December, 1965 and state the number of

[RATYA SABHA ]
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employees deputed for training in co-
operatives in Anand with their educational
qualifications and experience in the Co-
operative Department/Section of the DGOF?

THE MINISTER ofF DEFENCE PRO-
DUCTION IN THE MINISTRY ofF DE-
FENCE (SHRI A. M. THOMAS): Information
is being collected and a statement will be
laid on the Table of Rajya Sabha.

FREEDOM FIGHTER PLANES FOR L.A.F.

431. SHr1 K. C. BAGHEL: Will the
Minister of DEFENCE be pleased to state
whether it is proposed to procure Freedom
Fighter Planes for the use of [.A.F, from the
Government of United States of America?

THE MINISTER ofF DEFENCE (SHRI Y.
B. CHAVAN): There has been no progress
with regard to our proposal to the U.S.
Government for supply of Freedom Fighter
planes (also known as F-5A) from that
country for .LA.F.

STREAMLINING OF INFORMATION MEDIA

432. SHrr U. S. DUG AL: Will the
Minister of INFORMATION AND BROADCAST
ING be pleased to state:

(a) whether it is a fact that Government
have taken necessary steps to streamline the
information media and publicity so as to
accord it priority basis; and

(b) if so, whether Government have
issued instructions to Indian missions
abroad for effective utilisation of publicity
material made available to them?

THE MINISTER oF INFORMATION AND
BROADCASTING (SHRI RAT BAHADUR): (a)
Efforts are being constantly made to devise
and introduce steps to improve and
streamline the functioning of the various
media of information and publicity.

(b) Yes, Sir.

12 NOON
PAPERS LAID ON THE TABLE

L. "APPROPRIATION ACCOUNTS (CIVIL),
1964-65.
II. AupiT REPORT (CIVIL), 1966.
THE DEPUTY MINISTER IN THE
MINISTRY ofF FINANCE (SHrr L. N.
MISHRA): , Sir, I beg to lay on the Tabic
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under clause (1) of article 151 of the Cons-
titution, a copy each of the following papers:
(i) Appropriation Accounts  (Civil), 1964-
65. [Placed in Library. See No. LT-
5772/66]. (ii) Audit Report (Civil), 1966.
[Placed in Library. See No. LT-5771/66].

ANNUAL  REPORT AND ACCOUNTS
(1964-65) OF THE BHARAT ELECTRONICS
LTD., BANGALORE AND AUDITOR'S REPORT

THEREON
THE  MINISTER OF  DEFENCE
PRODUCTION IN THE MINISTRY OF

DEFENCE (SHRI A. M. THOMAS): Sir, I beg
to lay on the Table, under sub-section (1) of
section 619-A of the Companies Act, 1956, a
copy of the Annual Report and Accounts of
the Bharat Electronics Limited, Bangalore,
for the year 1964-65, together with the
Auditors' Report on the Accounts. [Placed
in Library. See No. LT-5763/66].

FIRST REPORT OF THE
COMMITTEE ON SUBORDINATE
LEGISLATION

SHRrI B. K. P. SINHA (Bihar): Sir, I beg
to present the First Report of the Committee
on Subordinate Legislation.

LEAVE OF ABSENCE TO SHRI
FARIDUL HAQ ANSARI

MRr. CHAIRMAN: I have to inform
Members that the following letter dated the
3rd March, 1966, has been received from
Shri Faridul Haq Ansari:

"I had heart trouble about two months
back. I came here for rest and
recoupment. Unfortunately I had a little
set-back. The doctors here advise me
complete rest for another month.
Therefore I request that leave of absence
be granted to me from the present ses-
sion of Rajya Sabha."

Is it the pleasure of the House that per-
mission be granted to Shri Faridul Haq
Ansari for remaining absent from all meet-
ings of the House during the current ses-
sion?

No hon. Member dissented

MR. CHAIRMAN: Permission to remain
absent is granted.

[ 15 MAR. 1966 ]
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REFERENCE TO DISTURBANCES IN
DELHI

SHRI DAHYABHAIV. PATEL (Gujarat):
Sir before we proceed to the next item, yes-
terday afternoon I had requested the
Government to make a statement about the
situation in Delhi. Will the Government give
us some idea of what is happening in Delhi
and whether the situation is under Control?

DRr. GOPAL SINGH (Nominated): Sir, 1
had given notice of a Calling Attention
motion about the total failure of the Delhi
Police to check hooliganism yesterday in
Chandni Chowk and Fatehpuri and looting
and burning of property and tiie attack on
Gurudwara Sisganj. I would like to ask the
hon. Home Minister to make a statement
now.

it stze fagrd awddt (SECNRY):
gy o, 45 o difew far g fF
a@e foedr Fae 7

it wavafa @ qF oA wA A
4l
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amar, % g fafex Famg dfer &
qr, § W FRA A AATE AT A N
wrev, fgear |

Tamfa oY, ¥ Aifey W faeET
HIT 99T FT HSAT F AL H 1 AV
T8 g9Ta 7 &1 @7 § 9 e o A
TEr I awar g1 ey o feafa 7 femm
TE g1 gl 7 & A | | Al
St F5 TATE 7 &1 @ § saar e
HFET FIETCAS] a9 TFAT | ATTAT
wF ¥ oF TfAmEd FHEr ad r g S
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3T I FAEr xr FOE AT oTE, 98
foe mifeardz & we 980 @ T,
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[t svzer fagrét avwdadt |
EET FT KIS FAMIAET AL
frrerr, afen dome &7 oeaT A1 98
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Reference to
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g1
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burning Government property.

Because they are

MR. CHAIRMAN: This is not the time for
a debate. You have called attention to the
notice that you had given and I hope he will
now make the statement.

THE MINISTER ofF STATE IN THE
MINISTRY oF HOME AFFAIRS (SHR]
JAISUKHLAL HATHI): Mr. Chairman, Sir, the]
Bharatiya Jan Sangh gave a call for the]
observance of hartal on 14th March, 1966 to|
protest against the recommendation of the]
Congress Working Committee in regard toj
the demand for Punjabi Suba. This resulted|
in acts of violence and hooliganism mainly)|
at Chandni Chowk and Lahori Gate where]
mobs indulged in brick-batting, arson and|
looting of shops, burning of private vehicles
including three private cars, two scooters and|
a jeep, and attack on the police. There were
also clashes between groups of persons. Inf
the afternoon, a crowd of about 200 to 250
persons went to
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the office of the All India Congress Com-
mittee at Jantar Mantar Road and created
rowdyism. The police intervened at all these
places and, besides dispersing the violent
mobs, were able to give protection to such of
those who were being intimidated or
subjected to other forms of coercion. On the
eve of the hartal, the police had rounded up
169 bad characters of the city and during the
day about 65 persons were arrested for
looting, arson and rioting. Towards the
evening, the District Magistrate promulgated
an order under Section 144 of the Code of
Criminal Procedure for seven days in the
areas of police stations Kotwali, Lahori Gate
and Sadar Bazar. Curfew was also imposed
in these areas from 8 P.M. to 7 A.M. The
situation has been under control and peaceful
since 5 p.M. yesterday.

In all these incidents, one Additional
Magistrate, a Superintendent of Police, two
Deputy Superintendents of Police and 19
other public servants (including 15
policemen) received injuries. Nineteen
members of the public were also injured.

One cannot too strongly condemn the acts
of hooliganism into which such public
demonstrations soon degenerate. I appeal to
the members of all political parties for the
full and unstinted co-operation in the diffi-
cult tasks facing the country and avoid
dissipating the energies of the people in direc-
tions which may hinder development, pro-
gress and welfare of the common people.

May I in the end assure the House that
Government is determined to maintain peace
and order and to give fullest protection for
life and property and is confident that this
will be done?

DR. GOPAL SINGH: I would like to ask,
when did the crowd collect before Gurud-
wara Sisganj, when did they indulge in acts
of hooliganism and when did the police
arrive ?

SHRI JAISUKHLAL HATHI: The crowd
collected, I think at about 10 o'clock or so.
The police were there; they were being rein-
forced but the crowd went on collecting and
tear gas shells had to be used.

DRr. GOPAL SINGH : At what time?
SHRI JAISUKHLAL HATHI: Well, in the

course of the day. DR. GOPAL SINGH: At
4' o'clock.
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SHRI JAISUKHLAL HATHI: No; a 2
o'clock or so. Then the crowd came from the
other side and there were people in the
Gurudwara also. This continued but it was
possible for the police to disperse the crowd
without using much violence like firing, etc.

DRr. GOPAL SINGH: I have gone round
the area of Chandni Chowk only this morn-
ing along with Mr. Sadiq Ali, a Member of
the Congress Working Committee. Now
what I have seen has disgusted me so much
that I do not want to go into details. It will
fire the blood of anybody. Every Sikh shop
has been looted and property burnt. When
there was a Hindu shop adjacent to it, then
the property of the Sikh shopkeeper was
taken out and burnt. This took considerable
time but what were the police doing all the
time?

SHRI JAISUKHLAL HATHI: As I said, , if

[ 15 MAR. 1966 |

is not as if the hon. Member only had seen the

area. In fact, I with some of the leader
wanted to go yesterday but I was held up i
this House and in the other House but mj

colleague Mr. Shukla was all the time therg¢
from 1-30 till 5 o'clock and some M.P.s wer¢
also there; Mr. Gujral was there. The polic¢

was there.

Dr. GOPAL SINGH: What were the
police doing?

SHRI JAISUKHLAL HATHI: They did
everything they could and they tried to main-
tain law and order. They did as much as they
could to disperse the mob. In the evening I
went round the area; the Prime Minister also
went round the area and we have seen that
police patrolling, reinforcement of police
and complete arrangements to maintain law
and order are being done and have been
done.

DRrR. GOPAL SINGH : What about the

compensation to be paid? I do not want to j go|

3
1

into the details as I have said but what about
the compensation to be paid to the victims of
hooliganism yesterday?

SHrRI JAISUKHLAL HATHI: May 1
appeal to the hon. Member that today the
paramount duty of each one of us is to see
that communal amity is maintained? If
something has happened that can be looked
inlo but today is not the time for raising
these questions. They can be looked into. 1
have been appealing to the Members the*
and they have heeded to our request.
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1 should say that a deputation from you
people also came yesterday. Sant Singh and
Karan Singh had come. They all met me. |
went round and all that could be done will
be done, but today, I think, the paramount
importance is to see that we should not rouse
these emotions. I would request the other
Members also not to raise these questions at
this moment.

DR. GOPAL SINGH: Others are not
affected.

MR. CHAIRMAN: No, no. SHRI
JAISUKHLAL HATHI: They would raise
other questions.

oft sew fagdt awwadt vl
Y, welt wEgEm 7 4y 3 i i ggarw
F WA ATCHIE FAEE A A &
foar mar ar | oF A W A §
arg Fgar agm fF, awe feelr an
uEfafrege, faeedr o gfe, &1 o
AT T AT FAANFO FAT IR
TET AT GFAT 4T | T AT FW-
FaTHl F1 Fgr &1 fr ot v 3FW AW
TEN FAT AR Tg LAW a7 FA &
fad  wwe 7 fFar s+ 3w AW
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THE IMPORTS AND EXPORTS
(CONTROL) AMENDMENT BILL,
1966

THE DEPUTY MINISTER IN THE
MINISTRY oF COMMERCE (SHRI M.
SHAFI QURESHI) : Sir, I beg to move :

"That the Bill further to amend the
Imports and Exports (Control) Act,
1947, as passed by the Lok Sabha
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be taken into consideration." The present
Bill secks to make three amendments,
namely, amendments to sections 1 and 3 and
substitution of a new section for section 5.
The Bill seeks legislative sanction for the
continuance of import and export control for
a further period of five years, i.e., up to 31st
March, 1971. The Imports and Export
(Control) Act was last extended in 1960 and
its existing term expires at tbe end of March
this year. As hon. Members are aware, the
country is on the eve of an ambitious
developmental programme envisaged in the
Fourth Five Year Plan of the order of Rs.
22,500 crores. Having regard to the difficult
foreign exchange position and the rapid
industrialisation of the country, it is but
necessary that priorities are laid down to
ensure optimum utilisation of the available
resources. In our developmental programme,
' we have received considerable assistance
from friendly countries and the need for a
proper utilisation of such assistance to the
best advantage of the country is imperative.
Obviously, food, defence export-oriented
industries have to get an overriding priority.
Import substitution is another important
matter. While we envisage a considerable
volume of imports, we have taken adequate
steps towards import substitution wherever
possible, so that only inescapable imports
are allowed. Special committees have been
set up to study and pursue the policy of
import substitution. Certain items which
were initially allowed for imports during the
current year have subsequently been banned
as a result of the study. In this context,
Members will kindly agree that the need for
the Central Government to have legislative
power to control imports is as great today as
it was when the legislation was last enacted
in 1960. Control of exports is also necessary
to ensure healthy practice in our foreign
trade and to safeguard the interests of the
consumer in respect of items primarily
required for home consumption. Particularly
in the present emergency, tbe internal
economy has to be maintained without
violent fluctuations which may be caused by
free exports. Further, the overall policy of
the Government has been to relax export
control to the maximum extent possible. For
this purpose, there is a constant review of the
items under control.
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The number of items at present under export]
control is about 75 only. Hence, while we are]
anxious to step up export earnings, we will
still have to continue the scheme of export]
control for the reasons mentioned. I also take]
this opportunity of seeking an amendment of]
section 5 of the Imports and Exports (Control)
Act, in order to enhance the existing penalty f]
provided therein, so that the punishment may|
have a deterrent effect, to curb antisociall
elements in our foreign trade. What usually
happens is that such guilty persons use to|
plead guilty and the minimum punishment is|
fine. The penalty provided is imprisonment o1
fine. Usually a fine is imposed on the person|
and he use to escape with a minor punishment.
At present violations of the Imports and|
Exports (Control) Act are punishable with|
imprisonment for a term which may extend to
one year, or with fine or both. This pu-|
nishment is proposed to be enhanced to)
imprisonment for a term which may extend to
two years and also with fine, with a provision|
that the minimum term of imprisonment shall
in no case be for a period of less than six]
months, unless there are special and adequate]
reasons to impose a shorter term. It has been|
our experience in the past that almost in every|
case the accused is sentenced to pay a fine]
only, and imprisonment is awarded only in de-|
fault of payment of fine. In order to make the
punishment more stringent in respect Of
malpractices concerning foreign exchange and|
foreign trade, it seems necessary that
imprisonment should be made obligatory.

These are the three important amend- |
ments which I have introduced in this
Bill. I have got nothing more to say about
this.

Tfie question was proposed.

[THE VICE-CHAIRMAN (SHRIMATI TARA
RAMCHANDRA SATHE) in the Chair]

SHRI P. K. KUMARAN (Andhra Pradesh)
: Madam Vice-Chairman, I appreciate the
wisdom of the amendment in clause 4 of the
Bill. Generally these gentlemen, who
commit foreign exchange crimes, pay the
fine. Paying fine is nothing for them. It is a
normal thing. They prefer to pay large
amounts as bribe to

Government officials to overcome these
things. So, imprisonment is a very good
thing and I hope it will deter these people
from committing these crimes.

Looking at the export and import trade as
a whole—Mr. Manubhai Shah is here.
Whenever a question is put, he gives
answers in precise language. Figures are
always at the tip of his fingers and he gives
an impression that everythig is all right in
his department, but nothing is all right. It is
a veritable forest of complete anarchy. Let
us take the question of sugar. Tlie
international price of sugar has gone down
from £105 to £20 per metric tonne, that is,
to about 26 p. or 25 p. per kilogram.

I purchased sugar yesterday for Rs. 1 * 55
a kilo in Delhi. The sugar which I purchase
for Rs. 1-55 is being sold in the international
market at the rate of 26 paise per kilo. From
1961 to 1965 the foreign exchange earned
by us through sugar is Rs. 90 crores. To earn
this Rs. 90 crores of foreign exchange we
had to give Rs. 42 crores of subsidy to the
sugar magnates. This is the economics of the
foreign trade as far as sugar is concerned. I
do not understand it. The internal price and
the excise duty and other things are
collected from me and then paid to the
manufacturer. I simply do not understand
the mathematics of this trade. There is no
international market for sugar. There are
other things, for example, oil seeds. There is
a huge demand for oilseeds and cakes which
we are not able to export. There is no plan at
all. In accordance with the international
demand we do not plan our production.
Hence we produce sugar, then reduce the
consumption here, take it out and peddle it
over the whole world, and sell it at a
ridiculously cheap rate. I do not understand
why these things should continue.

I think during the last year some Rs. 7
crores to Rs. 8 crores were spent in export
promotion work. Now I would like to know
what was the income. By spending Rs. 7
crores or Rs. 8 crores for export promotion
what is it that we have gained. The Minister
in his report claims that the export was less
by Rs. 2-30 crores. For getting a loss of Rs.
2-30 crores, why should we spend Rs. 7
crores ?
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THE MINISTER oF COMMERCE (SHRI
MANUBHAI SHAH) : We would not have got
that even.

SHRIP. K. KUMARAN : Another thing is,
we are trying for foreign exchange. Hard
currency exchanges we are running after. [
read in the papers yesterday or the day|
before that our export of paper has reached
the target of Rs. 10 crores, and this target of]
Rs. 10 crores was reached because of a
larger export to socialist countries, not our
traditional market where the import has gone
down. In the case of pepper, America has
imported more than usual. But in the South-
East Asian countries or in the Asian market
again our export has gone down. The reason
given is that they have foreign exchange
difficulties. True, these Asian and African
countries were liberated only recently. We
became independent eighteen years back.
These countries which were liberated two or|
three years back will be having more
exchange difficulties and their problems of]
development will be more than ours.
Naturally, they will have difficulties of]
foreign exchange. Why should we link our]
trade with them, with the hard currency, I do
not understand. We can have rupee
exchange. We can have some sort of barter]
arrangement such as we have with the
socialist ~ countries. Some  sort  of]
arrangement should be made with them.

Our steel industry is starving. Regarding
the wagon industry, the Railway Minister
was telling us that after cutting 50 per cent
of expenses he had earned Rs. 1-60 crores
worth of market for wagons. All these Asian
countries will be requiring engineering
goods and steel products which we are just
now starting to manufacture. We must try to
contact these countries and establish markets
there and come to an understanding with
them. In exchange of commodities and in
terms of rupee, we must be able to negotiate
with them. This mania of running after hard
currency has resulted in the ridiculous case
of sugar which we are selling at three annas
a kilo in the international market.

Import, of course, has increased by Rs. 48
crores. At present, the adverse trade
balance is Rs. 50 crores after so
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much effort made by spending Rs. 8 crores.
I do not know what they are doing. There
seems to be no proper effort whatever. The
imperialist countries who want to hit us
economically have succeeded in keeping us
down and we do not seem to have made
much advance except where these socialist
countries have agreed to do business from
us in terms of rupees or commodities.

On oilseeds there is a big market. We are
unable to export. While planning
agriculture, if we see that more acreage is
earmarked for oilseeds, we will get that
market. We have got competition in coffee,
tea, in all these thjngs. There are some small
items which we manufacture for which we
are fighting for a market here. For that a
definite attempt is not being made. Tea
export has gone down because it is claimed
that there is a glut of tea in England. Our
engineering industries, which are growing,
are now suffering for lack of export. Internal
consumption has reduced because industrial
activity has slowed down. Export is not
there because we do not go to the countries
where these small products can be sold. We
always go to America. We always go to
Britain. They want to sell their products to
us. Even there they want to keep at least 5
per cent of the components of their
machinery in their grip so that they can
control production in India. We have been
talking about import substitution for years
and years but no encouragement is being
given for developing materials which are
locally available. Simply we are going on
talking and no progress is made in that
direction.

Food is another thing. Our food imports
have increased by Rs. 24 crores last year as
compared to 1964. After eighteen years of
freedom even today our import of food is
growing. That is another feature. Today we
know that the Calcutta question is still not
solved. In Kerala, there was the "Bundh".
Throughout the State there is no proper
procurement or distribution also because in
the three or four districts, peasants arc un-
able to sell rice, and millers say that Go-
vernment is not purchasing. At the same
time, in the same State and in several
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other parts of India, there is a cry for food
There is absolutely no plan; there is ng
control. Hence all sorts of anarchy prevail
Things are happening haphazard, and thd
Minister, of course, will be very clean in hig
answer. At least imports should bd
nationalised so that we know what wq
import and for what purpose we import
They have made so much profit. But

do not understand why the State. Trading
Corporation cannot take over the entirg
export and import trade. It should be takeq
over by them and we must so plan and thg
State Trading Corporation in accordancg
with the available international market should
be able to give some sort of direction foy
planning—that instead of producing morg
sugar and then selling it at a lower rate and
then subsidising the manufacturer here, wgq
can plan in such a way that we produce thesq

articles  which we can sell in the outsidg
market.  This is not being done. Thg
anarchy which prevails in the  expor]

import trade cannot be overcome unless
we take over the complete export/imporf
trade. Let the local manufacturers prepard
anything, but the exporting and importing
aspect of it should be routed through thg
S.T.C, otherwise there will be no plan
Each man will be negotiating on his owr
basis and then he will come and say : "I havg
suffered and [ want a subsidy; otherwisg
my business will go." The Minister claim
that they have been earning valuablg
foreign  exchange and so we must dd
something for them. Why not thg
Government of India themselves earn i
through the  S.T.C. ? That is my problem|
Unless we take a definite decision that i
should be done as early as possible, we wil
not be able to plan. For oilseeds and cake;s
there is a demand. Our cattle want that. Iy
Europe also they want oilcakes. We arg
not able to produce what we want
We are not able to export. It can be planned
Why should I pay Rs. 1'55 for a kilo of suga
when 1 sell the same thing for 26 paisg

outside ? There is a glut in the world
market. Yet we  continue to do that
Yesterday Mr. Chandra  Shekhar wag
complaining that against sugar expor|

we are importing art silk.

He complained; yesterday he referred tq

[ 15 MAR. 1966 ]

(Control) Amdt. Bill 3180

SHRI ATAL BIHARI VAJPAYEE (Uttar
Pradesh) : They are importing art silk.

SHRI P. K. KUMARAN : Against export
of sugar and other things, they import it. I
do not know how this comes in. Art silk is
not a thing .

SHRI MANUBHAI SHAH : No barter of
art silk is there. That is being allowed under
the art silk fabrics exports.

SHrRI P. K. KUMARAN : We do not
require art silk at all.

SHRI ATAL BIHARI VAJPAYEE
The Minister of Community Development
stated it yesterday.

SHRI P. K. KUMARAN : Our country is
such that we will be satistied with cotton
fabrics and will not need art silk. If
we cannot produce silk, we need not import
it at all. It is not necessary. I can
understand if we have things which we
require for our development—sophisticated
engineering goods—and they are required
for  improving  our industries. But
importing art silk and some other things
simply for the sake of promoting export, is
absolutely unnecessary. So my opinion is
that we must develop better  relationship
with the socialist countries and a more
selective approach should be cultivated with
each country in Africa, Asia and other
regions where we can sell our goods. Our
cloth can be sold there, our textile machinery
can be sold there. The first idea of every
free country is to have a textile mill. In a
backward country, the first thing required is
industrialisation. The first thing they say is,
we want clothing. We are manufacturing
textile machinery. We can export it. Why
can't we come to an understanding  with
them ? So the whole thing should be
reviewed. Now, the Government controls
only 75 articles. My point is that we must
control the entire export trade. The State
Trading Corporation and the Metal and
Mineral Trading Corporation, these two
organisations, should control the entire
export trade. Then we can plan and we can
also give a general idea to the planning
authorities. The  Agricultural Ministry
does
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[Shri P. K. Kumaran.] not know what it
has to do. It gives all sorts of figures. Every
day it changes its figures. The whole thing
can be given a concrete and comprehensive
picture and a co-ordinated effort can be
made if we do this thing.

Regarding the malpractices such as
under-invoicing and other things, they have
been stated so many times; I do not want to
go into them.

I welcome this Bill. But I do not un-
derstand why it is being extended for five
years. Every time we are extending it by
five years. The only good feature is that the
punishment by imprisonment is added, and
it is a good thing. All these problems about
foreign exchange and import can be solved
only by nationalisation, and I hope that the
Minister will take an early decision on this
matter.

SHRI M. M. DHARIA (Maharashtra): So
far as this Bill is concerned, but for the new
clause penalising up to two years, it is the
same as it was introduced in 1947. 1 do not
know why my hon. friend, Shri Bhuwalka,
has proposed an amendment to reduce the
period from two years to one year and also
to do away with that clause whereby the
punishment cannot be less than six months.
On the contrary, I believe instead of giving
that sort of protection to those people, who
play with the lives of the people and the
economy of the country, they deserve more
punishment and a more penalising clause. [
have not followed why Shri Bhuwalka has
given notice of this amendment and so far as
that is concerned, I would like to oppose it
early in the beginning of my speech.

Even the hon. Minister agreed—and he
stated it on the floor of the Lok Sabha— that
the situation of our foreign exchange, is no
doubt alarming. When we became free we
had a sterling balance of Rs. 1,200 crores at
our disposal. But along with our
development we had to import from foreign
countries and during the last seven to eight
years our imports have gone up from Rs.
700 crores to nearly Rs. 1,400 crores. As
against that our export which was to the
tune of Rs. 500 crores has gone up to nearly
Rs. 850 crores. The proportion is not com-
mensurate. While our exports have not
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risen to that level, our imports have been
increasing. And if I may mention, according
to the recent Economic Survey, the balance
in our hands is not sufficient even to meet
the import for 15 days. And it is in this
situation that this Bill has come before the
House. When the hon. Minister made his
speech while introducing the Bill, I thought
that perhaps a survey of the last five years
would be given. I went through the debates
of the Lok Sabha and tried to search for a
survey. There was that intervention of the
hon. Minister because he was not present
when the Bill was introduced. But even then
I should say, with due respect to the hon.
Minister, that the intervention was not at all
satisfactory. I say: When this measure, as
has been put forward before the House, is
for five years, when it is being reintroduced
in this House, why should not that survey
for five years be brought before the House?
Why should not that sort of statement

SHRI MANUBHAI SHAH : The Annual
Report of the Ministry and other Annual
Reports are before the House. We do not
bring a statement like that with every Bill.

SHRI M. M. DHARIA : There is nothing
like a consolidated survey for five years.
There are reports for years and years, there
are reports for few months. But there is
nothing like a consolidated report for five
years to show—this was a measure that was
introduced in the House; and this is the
progress that we have made. I feel that even
if this measure has been brought before the
House, this is not a measure that is going to
solve this problem. It is no doubt going to
help the country but it will not solve the
problem. With due respect to the hon.
Minister and his capacity, I should say that
during the last few years his Ministry has
been equally responsible for draining our
foreign exchange. There are several matters;
there are several affairs. If they are properly
investigated into, it will be found that the
officers concerned, the persons concerned
who granted those sanctions— those quotas
and those permits—have caused great harm
to the economy of this country.
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Yesterday there was that matter
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of been reading from the Reserve Bank of

artificial silk under discussion. If I may refer India's Bulletin, does the hon. Minister want
to the Reserve Bank of India's Bulletin for to say that this is not a correct report ?

December, 1965, on pages 1971 and 1972

there are figures about the export and import SHRIMANUBHAI SHAH : No, Madam,
of artificial silk, yarn and thread and also of 1 Was not meaning that.

artificial manufactures. From the report it is

so obvious that right from the year 1958-59 to .

1960-61, the imports into this country wer
every year to the tune of Rs. 13 crores, Rg
12 crores and Rs. 13 crores and the export
were of the order of Rs. 10 crores, Rs.
crores and Rs. 3 crores. And during the las|
seven years, the difference between the valu
of the artificial silk yarn and thread, that wer
imported into the country, and the value o
the artificial manufactures, that
exported, is to the tune
49,51,00,000. Why was this country allowe
to consume that much artificial silk or threa
7 1 did not get any reply on this poinf
When we are short of foreign exchange, is i
not the duty of the Government to see tliat th
imported articles are not used for any wron,
purposes or that they do not go against th
national economy ? Even when we look
the figures for July, August and Septembe
1965, we find that the import was to the tun
of Rs. 54 lakhs as against an export value o
Rs. 7 lakhs; for August the figure of impo
was Rs. 49 lakhs as against an export figure o
Rs. 7 lakhs and for September the impo
figure was Rs. 42 lakhs and the export figur
was Rs. 5 lakhs. Even during these thre
months, when we have been facing thi
economic crisis like anything, this crisis of
foreign exchange .

SHRIMANUBHAI SHAH : 1 do not
know where he is reading from. They are all
wrong.

SHRI M. M. DHARIA : These figures are
from the Reserve Bank of India's Bulletin
for December, 1965. If the hon-Minister
wants this issue, I am prepared to hand it
over to him. I have also quoted the page
numbers and he can refer to them.

Suri MANUBHAI SHAH : I will give
you the correct figures also.

SHRI M. M. DHARIA : With due respect
to the hon. Minister, when I have

SHRI M. M. DHARIA : Then what is
it ? I am quoting

SHRI MANUBHAI SHAH : 1 am
only requesting him that he may quote the
figures of the DGCI given in a separate
report. All import and export figures are
given there. The exports of art silk fabrics
on an average have been Rs. 40 lakhs, Rs.
50 lakhs and Rs. 60 lakhs per month against
which the import would not be more than

| Rs. 25 to Rs. 45 lakhs. In a particular

month, there might be a big or a small flow.

THE VICE-CHAIRMAN (SHRIMATI TARA
RAMCHANDRA SATHE) : He has taken the
whole picture.

SHRI M. M. DHARIA : I have not referred
to certain months only. I said that from the
year 1958-59 to 1964-65, the imports were
to that tune. If he wants year-wise, I will
read year-wise.

SHrRt MANUBHAI SHAH : I will explain
the position in my reply.

SHRI M. M. DHARIA : I give below a
statement showing the import and export (in
crores of rupees) respectively of art silk
yarn and thread :—

Thread

Yarn
1958-59 13-93 10-29
1959-60 12-38 2-33
1960-61 13-65 3-94
1961-62 12+82 7-42
1962-63 12-88 §-33
1963-64 10-45 10-43
1964-63 12-72 54

THE VICE-CHAIRMAN (SHRIMATI TARA
RAMCHANDRA SATHE) : He gave the imports.

SHRI M. M. DHARIA : Since the hon'ble
Minister wants the figure I should supply
him.
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SHRI MANUBHAI SHAH : Go ahead.
Why are you in a hurry, I will reply.

SHRI M. M. DHARIA : I am quoting from
the report of the Reserve Bank. These are not
figures from my own pocket or from my
own imagination. If the hon'ble Minister
wants to say that their report is not reliable, I
have nothing to say. He can say that.

THE VICE-CHAIRMAN (SHRIMATI TARA
RAMCHANDRA SATHE) : He did not say that.
Anyhow, he will reply.

SHRI M. M. DHARIA : He can convince
me. Even when we take this case of export
of manufactured artificial silk and import of
artificial yarn and thread, we find that we
have allowed our resources to be drained to
the tune of Rs. 50 crores or more.

Similarly, Madam, if we look at cotton, we
have been importing cotton of long staple.
All the cotton of long staple, that is imported
from other countries, is again not used for
export but it is used for indigenous products
that are consumed by the country itself. Is it
not possible for our country to export the
goods manufactured out of the cotton that is
imported from foreign countries ? What
harm will it cause, I have not yet followed.
On the contrary, for the Khadi Board we
have been importing wool to the tune of Rs.
10 lakhs. Last year we did that. Now
according to the theory of Gandhiji, rural
economy is based on indigenous products
and so should be their export. But we have
been importing wool to the tune of Rs. 10
lakhs. I could understand if it is imported for
purposes of export. But it is not so. It is
again consumed within tbe country itself.
Why do we do that ?

Similarly, Madam, in the case of iron an
steel the same is the fate. Here we have somg
houses which are allowed to import finished
steel and stainless steel. Even though thg
rates in foreign countries are to the tune o
Rs. 3,000; here it is being sold at the rate o

Rs. 27,000 to Rs. 30,000. They are indulging

in profiteering because they are getting
licences and quotas through the Ministry]
Why should we allow our resources to bg
drained ir that fashion ?

[ RAJYA SABHA ]

i
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Similar is the case with regard to ground-
nut oil and oilcakes export. I know that the
prices charged never reach the producer. I
can prove to the hon'ble Minister that
groundnut that was purchased by export
houses in India at the rate of Rs. 35 per
quintal, because they have quotas and
permits, was sold out at cent. per cent, profit.
The profits never reached the producer. They
have gone to the export houses.

Here I am at one with my friend, Mr.
Kumaran, that time has come that na-
tionalisation of this trade has become abso-
lutely necessary. We have our S.T.C, and the
MM.T.C. but their functioning is not as
effective as we all desire it to be. I should say
very frankly, Madarn, that those bodies
which are on the black list never care for that
black list as they go on changing the names
of the companies. The actors are the same but
the dramas are different. To the very actors,
all possible facilities are being given. I think
they have earned not only thousands but
lakhs and crores of rupees. I can understand
your giving facilities to those who are
themselves producers and manufacturers.
Instead of giving these facilities to the
producers and the manufacturers the facilities
go to those houses who have been dealing
with this trade and many of whom I would
like to say—have brought a bad name to this
country. I do not understand why this is being
allowed by the Ministry.

Madam, we appointed some committees
to look into the matter. There was a
committee appointed under the chair-
manship of Dr. Mudaliar. There is one more
committee, I am told, appointed to look after
import substitution under the chairmanship
of Dr. V. K. R. V. Rao. I do not know what
has happened to that. There is no report
before us. 1 do not know whether its
suggestions were implemented. The hon'ble
Minister will be in a better position to say
something.

So far as the report of Dr. V. K. R. V. Rao
is concerned it was expected that he would
submit an interim report as early as possible.
Eight months have passed but that interim
report has not yet come. Now when we have
been passing through such difficult
situation, that
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report should have been available to guide
the Government. So, Madam, I feel that time
has come when we shall have to stop the
present malpractices and corruption that are
rampant in this department so far as the
question of export and import is concerned.

Madarn, there are so many affairs.
Unfortunately, there is no time at my
disposal. We have entered into agreement
with a cable industry concern in Britain. Not
only we have been importing their cable, but
we have agreed in writing that one-third of
the entire requirement of India will be
purchased from this British cable company.
And what about the rates ? The rates are to
be supported by the post offices in Britain,
and those rates are binding on us. Therefore,
I do not know what are all these matters. A
proper investigation should be made into the
whole thing.

Madam, I have great respect and great
regard for the capacities and abilities of the"
hon. Minister. I know how hard he has been
striving. But I say that his efforts are not
enough. Undue advantage is being taken at
all levels. This is how this department has
been functioning. Therefore, Madam, 1 feel
that it is time.

THE VICE-CHAIRMAN (SHRIMATI TARA

RAMCHANDRA SATHE) : You have taken 15
minutes already.

SHRI M. M. DHARIA : Unfortunately
there was interruption from the hon.
Minister. So I would request you to grant
me some more time.

Madam, the other day when the matter
was being discussed in the Lok Sabha, if
was said that one of the traders could securd
an amount of £ 10,000 for his treatment and
the hon'ble Speaker in the Lok Sabhg
intervening said that when he went to 4

[ 15 MAR. 1966 ]

foreign country even £ 10 were nof
admissible for expenses per day whereas
one individual got £ 10,000 for his medical
treatment. This is how the resources are
being drained.

SHRI SANTOKH SINGH (Delhi) : For
Members of Parliament, it is £ 7,000.

SHRI M. M. DHARIA : I do not know.
Therefore, I would suggest that there should
be co-ordination between the
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Ministries of Industry, Agriculture, Com-
merce, Tourism and Defence. There are
many defence requirements which can be
manufactured here. But from that point of
view there should be some sort of co-
ordination. Whenever we look at the reports,
we find that there is lack of coordination.

Then, my second suggestion would be
regarding agriculture. The hon'ble Minister
rightly stated in the Lok Sabha the other day
that 80 per cent, of our exports came from the
agricultural side while only 20 per cent, came
from the industrial side. If that is so, I should
like to know how much advantage of these
exports is going to the poor agriculturist to
produce more and more in this country. If
they are given better facilities, if they are
given better amenities, if out of these exports
some funds for modern equipment, pesticides
etc. are made available to these farmers, I
think they shall be in a position to produce
more and more and perhaps our needs could
be satisfied. Therefore, Madam, my
submission would be that some sort of co-
ordination should be established. I will now
simply go on making suggestions. [ feel
that a total ban, so far as our use is concerned,
is absolutely necessary to the  extent
possible. Whatever could be produced in this
country and whatever could be consumed in
this country should be consumed in this
country indigenously and no article or
material that is imported from outside the
country should be released or used for
consumption jobs to the extent possible. 1
can understand consuming for basic
industries or for maintenance of the industries
we have started but it should not be allowed to
be utilised for any other purpose as it is going
on in this country.

My last submission is regarding gradual
nationalisation. 1 know that there are
difficulties as we have accepted mixed
economy. We have introduced the S.T.C,
and the M.M.T.C. but that is not enough.
The whole commercial trade should be made
by the Government through these institutions
of ours and so far as the industries are
concerned, they should be allowed to go
ahead but there should be strict control over
the affairs of those industrialists too. It is
high time when
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[ Shri M. M. Dharia. ] we will have to
take note of this alarming situation,
otherwise this Bill shall be of no use. They
are the people who know how to find out the
lacuna and in that way they will escape. 1
hope the hon. Minister will take note of]
these grievances of ours and look into the
matter.

Thank you.
sft fasremp Ty weTenEE a’rtfm
(wer AqW) : ITCATERA R

s Fate o fageaw &9 &1 ar
forer v Fovr Tray & 08 T AR
Tred & fir smara st Fata @ faaa
Zw vd A TEiE § 1947 T T
FATAT TAC AT 1947 Fo & 41X TAW
&t are afcada gar 1 1947 S0 F &
arer & o @ 4, R 1950 Wi
T & o 3% afcafaa faean, f6< 1955
fo Houiwan & fay afafaa far
#rc fre 196050 # 6 a7 & fax afe-
afqa frar 9 o= e gard awe
ST are arw a & faa gaen afatEa
FT AT & | Ta e & i gwrd s
afy , wuw feam ¥ @g FEA
wy A om @ g wdr s ofdef
# Gar wrar g 6 § oo at fae @
at dr TEEr wEwwar wedr, fam
afr &, fa faow & At e faa &
Fart woE T @ § 9 g &
&t st A aaam afefeafs 7 €@ T
F amaTESAT W AW & A TEEI
mmmmgaﬁ?mm&w
Faat g, foeg ot Fowmm Fag w90
FEAT AT § (a8 91 g9 59 FA
Fram g e gfe &amdfe
gare wgh e faRed WA @ ST §Ee
# 9 9 FTAF, AZ & TEL AW ATA(
T A AT AT ATCATT ATAT AT
g7 qF W ", AaEed qa
2 &t sftras @ @ 1% ZrEr S
drera %, AGET 1T ZTEG | TCG IH
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Frasg gurdl fawel agEr & St afe
feafy 2, wagdie TWE FEm ST
7 & e gard faeelr R @
feafsr, zodmr v ov @ & Fwfe
BT A3 T 3 |

T gn Arer et 9 A @
1,200 #rg wefor 499 & w7 F
THTLT STHTAT ARt st e
41 IS LW AT a1 faear ot R gmase
21 o it & %% fv s ww At g @
#ifea 1| foT waw geadin Femr a4y
aﬂ'c"ﬂ'rrmga%rg'zwfwrtw
qENTT AT & ST ZHIA 746
g oo faset g @ an ) fadw
9aUT A1FAT W g FoqAT #0147
fr fedfm dudly 9w & o aw
afz fazui & wEr 800 TUF &
v e st A7 faRwi ® gwra
ST E9E 200 FWFT @ OSTH |
g gA ¥ g S W
frerem, fagwii & g991 1,600 —ﬁz
& agmar e & amww A
T ZATd ST mmag..aow? &
AT 140FUE G @TE i 39 a8
§gme ST VR 9 SEH 9gT SamE

& G| gA e ar 1,346 w07

#1 fagelt 21 § a9 57 s afe
TE A 98 2,206 FLE W1 | a1 AT
FATL Fe9wT & 9T a<g o e
27 § “If wishes were horses,
beggars would ride on them” &7 o
TG ¥ GATE FETAT ol | o T Foqwt &
aTaTsy W [ w7 gu gw ard § fw
AT T a‘t%‘g‘r T qwei & w19 qg
fadalt war S dwe d ot T @
&1 qgars sfag amadi g
ITAATENS WEEAl, 1965 $o aF
77 g & smare 9% gamt 5 2 e
w0 ¥V AT ¥ afgaaa fws Sl
THa arawy  WT gwra faaut war av
W wﬁm%'{ﬁw"r ot g <
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YT FT §, AT NGH T & Fe 0
faleft 7zt &7 a8 ¥ aear T wig
W 75 FRUE wwd ¢ fam a1 i
w4t ot §fw a7 gad s § galwa
SUET A A ¥, SaET awmy £
e for faom & g ag < € ag fawr
T T8 I wE W T gHat dar
wwrar & fe 81 feafa sy f fazay
®FAT I & (T gawr Tgamgen—
T & FgAT TEY TIgar 41, qud gw ¥
fea @ wdi §, wfew afkfeafs & womz
g; uzfeafy aue fr g S
fr feanfa® o293 € f& ‘Payable when
capable’ s/ #ifaer g1 SR AT maET
TFER T a4 | At 9 feur F gwooma
A 7g SO avar el | FRu ag g fF
AT TG TAIATT G0 S 7 G
G TEAT AET A T g—-FET T Aheh
Wi foraeT aTadt g waar fgamer @ g
Fi 7 aE—I0 §O Afuw A qd
fee 1 #1§ amfe 7 e am F
Gar g @ W@ gEl & a9 9% S
RIS STY FC qWT Ao A H Y
7@, 3% aaet ¥ feaw § TeAw
@ HI IR FE gt AgrE F A1 9
FEAT 9F 1 0 A GAT AT Y SqwET
T g Aivag TowE, Ty (A
W& %1 H¥e g8 wrpm, o feafa
§ gAFY ¥ §F<l FT qIAT FEAT
THEN | TG G ST F e
T RAR w4 AT fRr qm A
FEETar g, GEr st §, e
g ¥ sieg oYW e G En A
e WA FOGE H AT FLIA
a g, ST gEe Im a 9 2,600
FIIT T4 @A AT § A a8 2,600
FL1§ @A a1 § IEG a7 gAT
AT ATE g3 AT AT FOT ATHE §
TR 2@ | gATL HAT S AF SAITY
g & T g falelt Y o a7
& Tgar g W ag A F
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{6 g oo o TRy SET agar o
@R g faw e E3 aar &7
g FEA Al @ fag & oo ¥ fag
drAcuaa & fad ot d1 ag wrge
F T W 39 g @ §, R AiwE
&, fedon ¥ & % guw SovT CamdRe
fear , 7g =viz (ewa fn ar Se@
T ag T § A THS GG A7 A7 § A
aqrer av @ T4 E, W fafer @}
39 faqmar oo awrer # W@,
AT ST a5 A% 2% ¥ v § A9
ez grar & e g faon frare st <y
&1 Tdr st % § Ay o vy
q 7 eaaeeEt grar samar 3w w@m
W F iy ot & A & a9 q, I
WTHFTS 3 o9 & 91, 1948-49 §
gat Far fo a3l & 1851 fafemw
w0 w1 e Aty 91 e F afas
HTATT FCAT 9T AT ST 1955-56 7
Faw 825 Mfrm @ waw &
1964-65 W fata &Y @I9ar 4,449
fafaas wfa sTgwar (&R0 & samn
Wl ST A T9T g, U a9
WY T SUY W SATRT 997 § 4
T A9| o 22 9ot fawr ® =@
WA A wERA [T
f frgr oY famw o, fasa any d gt
7 afew o faemane F A W
ug ST gaTdr St qEadiy diemr &
%, st |t o faw o U aA
AT & gaar afaw ST w A
q, a1 5w o 4T TS a8 & 98
wTeE FY & Ay Ifam g
CFAGIE FOA & (a9 gATd g A
A AT ST (AT A T FaH
FTwar § wedar ww oar faan
swar wraw fear § oud qwifaa
arvd W oAt faeTE gATOEY Ry 9 |
TR afafagr, €18 &6 3T, Qaw-
9 W CEEEed i,
e 91 wEERwd Fifed, Wl
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[t famemgare searenesit Stefean |
URAE T UEAiREE, w6
Fitg #§ U Fg AT wAfEAi
T a1 gEAEEd FEe §1 gER
g s & fer S g
s g v dfcfom & fraa §,
woifsaly & fearg @ st 9w
feara & swmr s wmead g 0
IH  EEdaeT wWiw  usfawe,
e qT%  FWiTAE  gafafasy,
TR AT FEVE, TRIHEY ATH
Gifesy, Tstm s anfadr gt &
T SETaT Samane sfEaT TYE WY
T BT & WAl §1 T & 1 fhe
T ol & fameT et @i
9% FET faemme € ot fF gl avee
w1 oy faar &€ 1 s vwEE S
Fifadi #1 «ifsd, dy g sHve
sifew, #faFew Tz Taes mEwEw
%ifaw, Few TaweEed TAENE ST
v wifaer, dsfrfaator vaad goite
Fifas, daT wwwE sSwe sifa,
A wewEw Fifaw, wwEE EEy
TR S g ifae, wiew uEh-
Iz SrHwE wifae . . .

Suri M. P. BHARGAVA (Uttar Pradesh):
The more the merrier.

sfy fawergaTe aerETewt Stofiar

ag @1 & wa s fad, s e g
AT &1 AT FA A e Y, e
SUTAT BN SEAET gAIE WM WRiE
qET |

THE VICE-CHAIRMAN (SHRIMATI TARA
RAMCHANDRA SATHE) : How much time
you will require ?

=it farwerpaTe wereeel sl
e o 912 12, 15 fawe e i

Imports and Exports

THE VICE-CHAIRMAN (SHRIMATI TARA
RAMCHANDRA SATHE) : You can continue at
2-30. The House stands adjourned till 2 30.

[ RAJYA SABHA ]
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The House then adjourned for
lunch at one of the clock.

The House reassembled after lunch at
half-past two of the clock, THE VICE-CHAIR-
MAN (SHRI M. P. BHARGAVA) in the Chair.

oft fammmaTe senenast Dl
ITYNTIE AR, W UFNE SN
Frafaer & ae § &1 9= FC @ 9
#IT U 4T AEAE ARG @RT A 48
Favr o 5 77 ger a2 a1 91 anfa
agl & 1 94t ¥ fawfaer 7w fAe
¢ & w3 v wime wfesaen M1
ar & waf ®¢ T T I HW &
e W wrefae w1 faE 5w
YT F -

(8) Plastics and Linoleum Export Pro-

motion Council.

(9) Shellac Export Promotion Coun-
cil.

(10) Silk and Rayon Textiles Export
Promotion Council.

(11) Spices Export Promotion Coun-
cil.

(12) Sports Goods Export Promotion
Council.

(13) Tobacco Export Promotion Coun-
cil

(14) Processed Food Export Promotion
Council,

ug &Y 1964-65 aw &Y fond § | s
A froelt @€r gnir ag a1 wer of
EICh

T2 gu¥ sy swifedt a1 @ s
TIOAEAE | STH ST AT, TR aAvE B,
T aYE §, e efvear ey A
&, amw wfwan fream e ], ¥ faew
aF &, dfeqwm oz faew weifadoe §
ST UF ATT T4 FHEHAT 478 0T § )
ST AT AT FATAT g &y Heh off &y
AT BFIT | W SH A & Wg A5
aVE Fm w2 @ 1 e g sremar w8
ez Frferaea §, 10 H FTE 1

oft g wg A TR A
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ot farmmwe seeae e
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fagwii & A s arer i § Al
W aE H EEGE & Aew § o) @y
&1 @7 & 99w qaa ga foae g g-
9 FT g § 97 i F o § o
AT wraar g0 o s gfeemi
& aFa § axeg G e § 5 100 %o
T & fod gaa 90 T A &% faar
AT T 7 fAar 1 100 To W &
fed g @« faam 7 88 § s gww
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FQ § SUF AR W T T g
F@ & @t afrad gwwy w080 w@
wafast & 93d € | {52 3 v Y 3
¥ fagat & 1 %o AW § AT oW A
v & frafa & 13 509 #v fadfr
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20 FAT | 13 w0 e
3T g v & A 20 w0w
O wAfadi Ay e d W AW g
FUF To A1 Faaelt qET v w &
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T Tl A Fe frwy o @ g
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T ot ¥ amge feer Ty saar
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forer s & ) at aw P o F o @
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& Suwr are sfedue @ | g SEEr
gl  ar aoET Fwe W fir o
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feafar fawii fam famraeft o ot @ ot 7ol
TFA T80 F1% 319 W F1 T1ied |
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Ty g AT FRAr e d |
IEANTSAET W@, FATT wgd W
T Wt g fager wEr & ® 6w
@ § @ aga av A faw st 8
o WIfEE & ©9 H o7 oA § S g
TR AH B ETH BT ATE |
Fa9 10960-61 H AF A A g | A
AT & EYH T 55. 9 FUT To AR
W EETH T 31, 97T Fo |
Tg gOTT FAE §X ATE] T 56 @
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o Swe gt & 9w feama & sat
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weiee & fgama 1 swaT dar 7 1
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ag g T § Tl v e g -
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[oft famagarT wevrermes dtefim]
wgt aF AT & 7 Haw SRR A
agt, o o sream & o fBE a
& ararg 47 9 § 1 &y ot feafe F
 ardm wEm ooy 9g s
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FIH ST T | 67 q20 7% O 49X
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[ RAJYA SABHA ]
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oA afas vemEd & gFar g W
gfez & & s wem f5 g e
T & el grafawan & afed
Tafefed & fagrg & 260 41 war
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g fraw awr far B fdw &
frafe o< faelr azr sra w09 &t
Tt e e frdeft 1 e ag St
AT 8, wEiftew @ waw
aeT I waw st g Foasly
qF T AT @ (e et safad gw
QY e e sraea Far anfed ey
getferedt sawr e stowe fadw
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¥ Har T, 39 sEw e W@ K
FEF & A I Y F AWM H
woar wr ¢ afw A @
qTae H 9T gr § ) e & faRwit
=1 v frramr § ar s 9 Oel
farde & & o< g A aTer Srere T WY
2,88 oY 4 &z gl A faemg i A,
a2t 7 war $T war § | 9@ Wiy e
T & fad oY swETar g W oA
T § o 9 ¥ 9 g8 s =@
YT St Fadaly wam gATX A7 & AF A
g son ¥ § ag gl agl dnaw,
St A & 'Y F A, o vt &
w # ang, WY qw ¥ fAF amavms @
A TETT HTATR 5 TR FIE T B
et Y e | AR FRERa
T AT G § TS OF AL
Ay gy 1 s WS Fra g g AR
R FRFE ¥ AR I e &
€ § % IFEFT TS F ET A
AT TAT THT 47 A, & 59 Feafa
9T g% fa wT SifEd 0 gW
fafa =1 fmtn s oifed foad
Rl FeRTA S TR FH
g ) faRet sl g TR
A A FoAT AT AT H AR 39
WISATS] & T 99T AT GATHL /9T
TEAW 9 NN F e A § o

i |

gagwrea (Hi) wgwiic gaw wiig) :
W () % A A A § F e
20z §rag €

oft ST ST dtfem
| Sy § @ FT M | A 4 T
AgTT § 6 gR fQRWi & ot s "
wme § ST @Ry ag & dad
€ 99 T AT | R FW A Y
AW § I8 59 ama S g
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ariT #Y g oree AT & ot faed
fad g T faRef AET @ s o
& ST agi & aare frar o | sereEw
W @ ® q Afedige g agt @
qUTT FT FA AT TE T AgT @
foeft 73T & A= & oty | il
vaaT qeggA far 9 s w5 & ot
wrmar § ot fagwi # @y awdr § g
93 AT & wreor Faaer fraia 7@ w3
gra & | @ 93 g s dmfaer
FT WreaTgT A7 =ried |

o gt T faer FT R 8, 99% ey
74 wg fagT wom Twm g &
gz €Y % U2 1878 § a7 9T 1
1962 # Tawt fofmr fomr mar &%
Fiferdeae fefis 37 & fg e ey
AT MrEAT AT B & | A KA & A
& g ag e 93 oraT & fF S 1962
7 amaa 5 s a1 Fofie s faar ar
A sl foitle 53 % 392 & Y
A T A A T |l F qF @,
W Favede 3 W fAe @ @
SR F4T & ! HATC AT T9 99
™ I ¥ qAsEe T FW At @
qog T FTE AHAT GO0 ! AT FIE
ST T g1 60 8, I A qaAag
Y 2 7 o o AT g W A A
St AFAT gAT IEwt IEn oW aw
& Sz foar | F avwe & ag s
g i fF mAvIRem T R W
g AT AUTSHE FL AE) ATE AT AT
awra 7 I 4 A ) wer |9 |
£H T8 ¥ Afsae AT @ & 39S ol
g T TEEHAA T ST g ?
wfid 7 4z e semawa § 5
AAAE HET S T QY Al & A W
AT AT F T FLE

gady @ # a5 i w A
g fr oot 7 fawr F 6 Wl A wo Y
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[t famerse waraas SYcfear]
sqaear @t 8, w1 wTOT §9 o &1
vt aF T aeg &1 suaeyr fdt ot
faars F 7 ard & v afemiz fafy-
a9 T v § | 6 qg T g owi aw
ST & FT WIHAT ¢, TERT FoT argTer |
® T o ¥ wifed fr ag aw w0
Fawe i fvw g 1 %0 @, 999 aar
guT ¥ argar 7 & 1 gafad sy = &
g “wrga” & @y e o @
faar s wnfed anfe wrew & w9 9%
T At & T E | AL T qeE B
1 va &1 wAt at A S At Jw
geft | it &t @ sEwt 4= &
I YEATE g AT Iuw afaw q
afas waw o € st =nfed 1 s ey
AT FT FATEH a1 30 ¢ al q| TW H
ot #1€ sufer 7 1 a4ifE o= 3w Ay
Fadeft war 2 oY s § A e
GG T U F4 A9l ) afuw § afuw
gz faar wmar anfed aiw wad q@
avafer w1 &Rft 1 o s Sy 7 =5a-
w1 %t § fr sawt fafsr o 6wt
Y FI1E T ghar § AT T F9 TH T
|FAT 8, Ug A sAawar § g favgar A
A Froame & | g7 A & e |
¥ I uE ag A i ww @ &
e 3 waeT o T W & o T 5
TEY X wHY § | ST AT &Y AT Ay g
6 T AT 10 TS FT o1 6T F 37 a¥
AH T A # wrE arfy A gnir
& wo 7@ 7 9 8 F 397 aweqer
®7 & A a6 Wwd 8, 5 o6 wEe
& & o &7 934 give 9 fang
TN AqETd g4, @Y ag Ifae s @i
g 1 wmagafaad fafvom oo
Frerrsa Fcan wa shaa arw =41 2
¢ wafedt & fraaa s g §
S AT AT A T@ET S g

A § TR A A% AT e
LN
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o & T SN uEeE wEve few-
Fzaand A senamm g 5
AT Ty qF o T T AT F = T
1 ¢ | 7 fawrr 7 ard ot wvr Fi@
&3 fait st ot e A & 1 o fawmr
F S T FH FAT §F Ay gaw o
Wag R o A gE , WA d
wiege @ § foaaw fawr &gt 9T 39
w1 AE gr & 1 AT AT e
wrgaa & fod =g faeelt & fad &
ST T A G X, 5 qF 9E FAR
At & At faerm ag aw sawr e
gRIT | 37T g 4% & o e aredw
Seatur & e 9T agl faar smar g
afew framt forast samr oita gt 2
v forarrr foramr sorar Swe gz € 39-
T & wriE wreaE faear € 1 o |
Fag st & e form ) o wredw
F orea YT § IERT ar Agr (e g
A S U F A 9 I
T orgae faer smar & @t 3 Saw)
T AT qATh 9% a9 o 37 § | gafad
#F g fr g wat fog o o amw
uetfmarde awem afgd @ity g
FE & veefemmie a7 &
i ro M g e e wmag ¥
AT AR A9 27 §, qvag faedt F
B9 YE W A gl &, TR A AT TW
TR HY A SR FA &, /YOG A A
ET ¥ wEw @ 41 9T 9iied o
yfswaet ST srrar fara smam wfed )
T A §F TCE B AT TEI BT, JARY
aEAW T o, AT AR av g e ew
FHET G FT 7 FHG | AT AT G
& st oo wiegae & suw a1 areda
&t famar & &fc g@y @ @edg
# s & e fF swer srewa oft At
g & F 9 5 3w A & @il |
qfeerrelt femremy fem s wfed
gi fawdft qudr ae s smen
R A A few; Ty g W
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ST qn a6 § | gaiad gi g ®
|19 7, g HATIT B AT AT 91 A
T & 0T &, Y AT 99 w §, gAwt
AT AThed, I AW w4F fae §
atn wnfegd s sarar-d-sarar 99 ae
€1 st anfegd anfr 3 e § sw o
T ot F A GRAd | g@A @ 0@
fraeT s 1

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : 1 have got the names of quite
a number of speakers in my list. May 1
request hon. Members to be brief and limit
their remarks to ten minutes ?

SHRI T. CHENGALVAROYAN (Madras):
Mr. Vice-Chairman, I rise to support this
Bill which has become rather legally neces-
sary in order to give an extension of term
for the effectiveness of the provisions of this
measure. It was in the year of Grace 1947
that we thought it necessary to pass such an
enactment as the Imports and Exports
(Control) Act, 1947. Since then there have
been timely renewals of the effectiveness of|
this enactment and the last renewal was in
the 1960. Therefore, Mr. Vice-Chairman,
we have to examine the necessity for a
further renewal of this enactment. I must
say without any fear of contradiction that
the conditions and the circumstances that
are obtaining today place even greater
emphasis on the need for continuing such
control both on our imports and our
exports.

It has been suggested, Mr. Vice-Chairman|
that the whole system of our import and
export has gone into anarchy and my
esteemed friend, Mr. Kumaran, was pleased
with his characteristic vocabulary consisten
perhaps with his party's tradition, to say that
it was an anarchy. I hold no brief for ou
brilliant Commerce Minister. But as 4
student of the balance of trade position of
our country ever since we embarked upon
the Plans period, I have no hesitation in
stating that there has been a continous
struggle with regard to the proper alignment
of the imports and exports so as, at any rate
to ensure not to have an adverse balancd
of trade.

The Commerce Ministry has been gal
lantly facing this problem of equalising
imports and exports in such a way that
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neither the Plan endeavour is distorted nor
are other economic conditions disturbed. If we
examine, Mr. Vice-Chairman, the
international trade position of very many
developing countries—and I had the benefit
of going through certain statistical in-
formation with regard to those developing
countries—and how they combat the very
strangulating position both of imports and
exports, we would find that there has been
one generalised pattern that emerges from all
these developing countries. Their
combating, will give a broad denominator as
it were that while they are struggling with the
restricted imports, while they are making
strenuous efforts to promote exports, still
the balance has not been favourable and
economists are agreed, Mr. Vice-Chairman,
that the intensity of the imbalance between
export and import is truly reflective of the
very tempo of development of those
developing countries. Therefore it is
certainly not a meaningful cry when we say
that there has been no effort at equalisation
between imports and exports. Mr. Vice-
Chairman, I would be certainly feeling very
disappointed if there has been any such
equalisation. Any such equalisation will be
indicative of the terrible stagnation of the
progress in the Plan. Therefore,  Mr.
Vice-Chairman, I beg of this House to assess
this Bill in the context of control of import
and export in the developing economy of our
country. It does not, therefore, mean
that we have to shut our eyes to the necessity
for controlling either imports or exports. In
fact, this Bill envisages such a consummate
power with the Government for the
purpose of controlling imports wherever,
whenever and whatever is necessary and
equally to control and regulate export in the
same fashion. Therefore, Mr. Vice-Chairman,
this Bill clothing the Government with
this power will inevitably make the
Government a live to the fact that this
position of import and  export has to be
timely reviewed. It cannot be an ad hoc
solution; it cannot even be a one time factor.
'Every day, in fact, every hour vigilance has
to be kept for the purpose of seeing how the
import flows and how the export overflows.
That should be the task of the Commerce
Ministry and our experience, if I may say so
with the greatest respect, is that the Commerce
Minis-I try has been endeavouring in a very
gallant
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[Shri T. Changalvaroyan] way to do thig
great task. Mr. Vice-Chairman, I only beg
of my hon. friends to realise this so far as
several institutions, which are to fulfil this
task of control-regulation, are concerned.

My esteemed friend, Mr. Chordia, gave ug
an exhaustive list of several institutiona
arrangements  for  the purpose o
understanding and of trying to assess eithel
the import or the export needs. In so giving
an exhaustive list, he not only exhausted
himself but practically also exhausted us bu
my most respectful answer to him is that it i
not for the purpose of the luxury of having
so many institutional arrangements that wgq
are having this. Each article, eacH
commodity and each circumstance requireg
specialised attention and delicate and nicg
handling. Therefore it is that for eacl
particular commodity either of import o
export specialised institutional agencies arg
necessary. I am sure the Commerce Ministe
would not for a day, even for a moment
tolerate any such luxury unless it hag
become absolutely necessary foy
institutional organisation and control.

It has been stated, Mr. Vice-Chairman, by
my esteemed friend, Mr.  Dharia, that thg
kind of statistics given in regard to certai
commodities  has  not been  very
encouraging. For one thing, Mr. Vice
Chairman, in my long life in public affairs
have learnt not to rely upon two things one i
the monsoon in our country and the other thg
statistics. Therefore, I would; beg of thig
House to kindly appreciate this fact tha
there has been a review of the import-export
conditions in our country and though thg
Commerce Minister has not had occasion tg
give us in a consolidated form the severa
aspects of the compendious report eithet
with regard to import or export, thg
Economic Survey what we have beer
presented with on the eve of the Budget fairly
gives us a very reasonable assessment of thg
import and export conditions.  With you
leave, Mr. Vice-Chairman, I would very
briefly and rapidly refer to two or threg
aspects of that Report. It is stated that thg
decline in the reserves during April
September, 1965, was Rs. 8-5 crores in spitg
of the drawing of Rs. 36 crores from thg
International Monetary  Fund.  Thg
overall
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deficit in the Balance of Payment was thus
Rs. 44-5 crores as compared with Rs. 43-5
crores in the corresponding period. It is
further stated, Mr. Vice-Chairman, that the
imports which have been showing a
progressive increase since 1962-63 touched
the figure of Rs. 1,396-0 crores in 1964-65
recording an increase of Rs. 165-3 crores or
nearly 13-4 per cent, over the level in 1963-
64. It goes on to state, Mr. Vice-Chairman,
with regard to the spurt in exports witnessed
in 1963-64 that the rise was Rs. 79 crores
but that was not sustained in 1964-65 when
the increase was smaller by Rs. 22 crores.
Therefore, Mr. Vice-Chairman 1 should
submit that for the purpoe of appreciation of
export-import conditions the statistics reveal
in a very reasonable way the necessity for
taking this control.

Mr. Vice-Chairman, I would only res
pectfully draw the attention of this House
to this question of the penal provisions in
clause 5 of the Bill. There is an amend
ment moved to the effect that the period
of imprisonment must be reduced to one
year. | must say with great respect and
equal remorse that it is neither the joy
nor the wish of anyone to make such a penal
provision but we must understand the
gravity of the situation. If we under
stand the frequency of the offence in this
matter, I am sure this august House will
not be reluctant to accept this penal pro
vision of two years. When we consider
what a great gamble those persons who
are interested in this trade are taking at the
cost of the life and the fortune of our people,
and I should think, Mr. Vice-Chairman,
that a penal provision embodying an im
prisonment of two years will not be very
excessive. On the other hand, my esteem
ed friend, Mr. Ghani, has given notice
of an amendment on the other extreme.
He wants this period to be increased to
five years. Perhaps he has got some
vengeance. | do not know why he should
extend the period to five years but this
provision in clause 5 is very reasonable-----

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): He wants three years, not five.

SHRI T. CHENGALVAROYAN : I stand
corrected, Mr. Vice-Chairman. It says three
years but I submit that this clause 5 is only
indicative of the control which
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the Government wants to take in regard to arf
offence under this particular Act. Mr. Vice{
Chairman, the Sea Customs Act has beer]
repealed. That was a very devastating Act ir}
regard to its penal provisions but when oncg
that is repealed, it may be possible tha
offendors may get away from the clutches o
any other enactment. Therefore I feel tha
clause 5 is very decidedly put in in thg
context of this Bill. Otherwise, the powet
that we give to the Government will becomg
absolutely anaemic, will become atrophig
and may sometimes even be abortive
Therefore, Mr. Vice-Chairman, ]
wholeheartedly support this provision i
clause 5 of the Bill. There is also the pled
that it must not be cumulative with fine but }
should think that these offendors not only
commit a social offence and crime agains
society and the nation but they also get 4
profit, and fine is nothing but a forfeiture o
tfie profit which they take. Therefore, Mr
Vice-Chairman, this provision in clause §
is very desirable and necessary and on thg
whole the Bill shows a grim determination o]
the part of the Government to grapple with
the very knotty problem of imports and
exports. I arn sure, Mr. Vice-Chairman
this is only an enabling provision that thg
Government has made and with itg
largeheartedness and farsighted penetratior]
into the different aspects of our balance o
trade, Government will certainly do much
more.

I only want to add one word, Mr. Vice-
Chairman, and I have done. There has been
a very elegant emphasis made on the
question of controlling exports and imports.
I most respectfully endorse the view that
there must be an increasing appreciation of’
the need for nationalisation of the sectors
both in exports and imports. We have had
enough of patient trial with private
management. The time has come, Mr. Vice-
Chairman, when I am sure Government,
armed with this power of controlling imports
and exports will also institute certain
managerial tasks which they are trying to do
as much as possible and as far as possible
within the power of the Government.

With these words, Mr.
I have great pleasure in
wholehearted support to
of the Bill.

Vice-Chairman,
subscribing my
the provisions
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SHrRI SANTOKH SINGH : Mr. Vice-
Chairman, Sir, I rise to support the Imports
and Exports (Control) Amendment Bill,
1966. The real necessity for bringing this
Bill has been very ably mentioned by my
very valuable neighbour and colleague,. Mr.
Chengalvaroyan.  Sir, as the hon.
Minister said in the other House, it is a well
known fact that in the early decade India had
a favourable balance of payments position
because during the war due to the
extortion of the Indian economy the British
had accumulated a lot of foreign exchange
belonging to India in the British Treasury
and the view of the entire public in this
country was that we should utilise that
foreign exchange for the liberalisation of
imports.  Sir, in 1964, I remember I had
just entered into a small manufacturing
concern and these imports and  exports
came into some irresponsible hands.
Anybody who applied for import licence
was given licence for one lakh, two lakhs,
five lakhs, ten lakhs or even 20 lakhs. Iam
talking of 1946. Then was the necessaity
for having, controls of this sort. And in
1947 they wanted to stabilise the conditions.
Here I musl quote the example of the Bhakra
Dam. When it was being conceived, it was
asked how we were going to consume and
what we were going to do with 9 lakh kws.
of electricity that we were going to produce
there. Today one Nangal Fertiliser is
consuming  one-half or one-third of the
electricity generated there. If there were
two factories like that, the entire quantity of
electricity generated in Bhakra would be
consumed. Similarly, in regard to this
foreign exchange from 1947 up to as a
matter of fact 1956 everybody was thinking
how we could consume this large—
accumulation of foreign exchange to the tune
of Rs. 1,200 crores lying in the British
Treasury in the name of India. And the
attitude was, let us do this thing or do that
thing.  Actually when I visited London in
1948, I heard stories of Maharajas enjoying
at the cost of this foreign  exchange
accumulation and here in our country I
saw Chevrolets, Chryslers, Fords, Mercedes
and other luxury goods pouring into the
country and we were mercilessly exhausting
that accumulation of Rs. 1,200 crores. As
a result of the extortion of the  Indian
economy,
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{Shri Santokh Singh.]
the British had no doubt deposited that big
amount in the British Treasury in the name
of India and we wanted to consume it.

After 1956 the conditions changed and wg
came to know of our economy better. We hagl
the Second Five Year Plan, the Third Fivg
Year Plan and now we are about to enter the
Fourth Five Year Plan and we have noy
come to realise how important this foreigh
exchange is for the economy of the country].
Here again I would like to give one or tw
examples. We are importing heavy machiner}
which is not fabricated in our country; wg
have to import this machinery for the setting
up of our big dams and power houses. Bi
boilers are needed to run the big factories; wi
are going to have plants of Rs. 20 crore
and Rs. 30 crores. We have Rs. been havin
steel plants of Rs. 200 crores, Rs. 400 crores
Rs. 600 crores and now Rs. 800 crores i
Bokaro. For all these, some of th
machinery have got to be imported and fo
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what | am saying is this Import and Export
Control Order is very essential to meet the
requirements of the time. They have to be
regulated properly so as to be able to feed
the country with the necessary raw
materials.

It was mentioned that our imports are on the
increase. Certainly it has increased from Rs.
700 crores to Rs. 1,400 crores. After all, we
are a rising nation and it has been aptly
mentioned by our dynamic Minister Mr.
Shah that these are the pains of a developing
nation.  Certainly our imports will be rising
but our duty is to increase our exports also.
Of course the exports have also risen from Rs.
500 crore to Rs. 850 crores. There is
however a big gap, no doubt. Most of our
traditional exports have been our agricultural
products. It is said that agricultural com-
modities form 80 percent, of our exports; that
is, it comes to something like Rs. 680
crores and only the rest of Rs. 170 crores are
earned from the exports of manufactured

that foreign exchange is required. Today if goods of the industry. There may be only

you want to have raw materials for about RY.
10 lakhs in a factory, the entire factory i
becoming idle for want of that sum of Rs. 1
lakhs for getting the raw materials becaus|
you do not have the foreign exchange for thaf.
This is something very alarming. I a
comparing this position of today of th
foreign exchange need with the position as
obtained in 1946-47. Sir, I must say that
boiler of about Rs. 5 lakhs remains idl
today and the factory cannot be run becaus
the feeding pump costing about Rs. 10,00
to Rs. 15,000 which has got to be importe
from abroad cannot be got due to lack of thi
necessary foreign exchange. That pump is n
being fabricated in the country and it has g
to be imported only. This is the prese
position. It so happened that this accum
lation of Rs. 1,200 crores bagan fallin
down and it came down to Rs. 500 crores, Rq.
400 crores and so on and ultimately perhap
to Rs. 75 crores. The position became s
very critical that our Finance Minister had t
bring in a regulatory duty of 10 per cent, on
imports to clear about Rs. 70 crores. This
was in  1965. Today many plants .are
threatened with closure, plants which are
specially dependent upon imported raw
materials.  So

a small scope for increasing the exports of
agricultural commodities, that s, the
traditional items; it may go up by Rs. 30 or
Rs. 50 crores or at the most by Rs. 100
crores; from Rs. 680 crores it might go  up
to Rs. 780 crores or Rs. 800 crores.
After all, there is a limit for the export of
agricultural commodities. Therefore, it is only
the industrial goods that have to come to help
to raise our exports. The industrial goods
account for 20 per cent, of our export trade
and it comes to about Rs. 170 crores. This
figure has got to be increased, not only
doubled but trebled. It has got to go up more
and more so that the gap that exists today
between imports and exports has got to be
made up. The question is how it can be
brought about. My friend, Mr. Kumaran,
spoke of anarchy and so many other things; I
could not understand his language. It was
mentioned by Mr. Chor-dia that we are paying
subsidies. Now it is a reality that there is
this gpp of Rs. 500 to Rs. 600 crores and
how to make it up is the problem. If we have
to export we have to give subsidies. It was
mentioned that out of Rs. 100 crores we have
to give Rs. 42 crores or more. We are
helpless in this. The export market isa
buyers' market; it is not a sellers' market.



3211 Imports and Exports
If a thing is selling at Rs. 2 in the country
they do not want it even for Rs. I; they want
it for eight annas. And who is to— make
good this Rs. 1/8/- ? And if you want to
export you will have to sell at the prices
which are prevailing in those markets.
What are we to do ?

AN HON. MEMBER : We must increase
production.

Suri SANTOKH SINGH : Of course,
what is needed is more production. At the
same time along with more production we
have to produce the goods at reasonable
prices. The price at which we produce
depends on many factors, namely, raw
materials labour and labour relations and
more so on production methods. If we invest
more and the return is less, if our raw ma-
terials are such that we have in the first ten
or twenty years to import them from outside,
that is going to take time and then the cost of
manufacture will be more.

Now, if my time is not finished, I want to
make two or three more observations. While
we are so careful now, and we should be,
about the use of foreign exchange, I would
like to mention one example of a plant, the
Hindustan Organic chemicals Limited. I
have mentioned it here four or five times
and I would not like to take too much time
of the House, but certain things I would like
to repeat. There Is a very bad story about it.
It has been conceived of for the past ten
years. Crores of rupees have been spent. The
plants are not coming up. Things are being
conceived again and again and these are
being divorced. There is a big story about it.
Why I am mentioning this is because It is a
key plant whereby the raw materials are
going to be produced in our country and
they will not have to be imported from
outside. It is a question of saving foreign
exchange, between Rs. 10 and Rs. 12 crores,
and which we are importing from abroad for
the time being.

The second point which I want to em-
phasise today is regarding Hindustan Steel.
We have got three or four big steel plants
now in Rourkela, Durgapur, Bhilai and
those already existingin Jamshedpur.
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They are producing steel very nicely and 1
am very happy. The other day when I was in
Hyderabad, we discussed the chemical side
of these plants, as a bye-product, when they
are using coke. They are distilling coal-tar
there. While they are producing crores of
rupees worth of steel, I must say they are
ignoring the chemical side of it. As a matter
of fact, somebody mentioned it very
sarcastically. If we can produce at least one
per cent, of chemicals, aromatic chemicals
like benzene, toulene, xylene, etc., they
could be had from these steel plants to the
tune of about Rs. 20 crores. It was
sarcastically mentioned, it is only Rs. 20
crores worth, but we are producing steel
worth hundreds of crores of rupees now.
This is something very dangerous. I must
point out here that we discussed about
productions, about recovery, about storage,
about distribution, about transport, etc. of
these chemicals. The Hindustan Steel is not
serious about it. They think that in these
steels if we had more of these chemicals
produced, may be the Russians do not want
us to store these materials in that form. They
may be right. They say that if there is a fire,
some Rs. 600 crores worth of the plant
would be destroyed. Why should we make
these chemicals and store them in the
premises of our plants ? But there are other
ways of doing it. We are not to'get
everything dictated by the Russians or
Germans or by the English, whosoever is in
collaboration with us in that steel plant. The
point is these chemicals could be produced.
If not in their own premises, they could be
stored in the nook and corner of the country.
They may be stored in Delhi. They may be
stored in Bombay. They may be stored in the
vicinity of the market, wherever it is.

As regards transport, no arrangements
have so far been made. As regards recovery
and production, we, the chemists, saw it.
Where they could recover 12 tonnes, they
recovered only six tonnes of xylene. Where
they could recover 25 tonnes of toulene,
they got only ten tonnes. Their production is
less. Their recovery is less. They are not
careful. I want to lay emphasis on this point.
The Hindustan Steel Limited should be
informed through this august House that
they
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[Shri Santokh Singh.] should be morg
serious about the production of these
aromatic chemicals, so that whatever foreign
exchange we can save, we should. We canf
prevent the import of these chemicals from|
abroad. That should be taken up very
seriously.

With these remarks, I am very happy to
support this Imports and Exports (Control)
Amer.dment Bill, which is a necessity of the
times. Thank you.
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SHRI BABUBHAI M. CHINAI (Maha-
rashtra) : Sir, there are some statements
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which the hon. Member has made which are
quite incorrect. Firstly, excise is not paid on
the value of the goods. Excise is paid on the
quantity, the weight of the goods. Secondly,
he said that excise is paid in so many lakhs
of rupees, whereas income-tax is not paid in
lakhs, is meagre. That clearly shows that
excise is paid on the production, and
income-tax is paid on the profit. Therefore,
this variation is bound to be there.
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